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NHRC chairperson calls for wgllance on bonded labour, seeks helpline

PIONEER NEWS SERVICE
B New Delhi

National Human Rights
Commission {(NHRC) chair-
person Justice v
Ramasubramanian (retd)
has urged officers to remain
vigilant while dealing with
cases of bonded labourand
emphasised the need to
launch a helpline so that
labourers can seek help
when needed.

The NHRC on July 9 heard
online 86 cases of alleged
bonded labour in brick kilns
across various districts of
Haryana, the rights panel
said on Friday.

Justice Ramasubramanian
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presided owver the hearing
that saw participation of
several senior officials of
the state Government and
various district magistrates
in Haryana.

He said in most of the
cases, the records had “not
been properly examined”
by the Government func-
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tionaries concerned.

“Therefore, they did not
have credible evidence to
declare the labourers as
bonded labourers,” the
rights panel said in a state-
ment. The NHRC chief urged
the officers to remain vigilant
while dealing with cases of
bonded labour.

He further asked them to
follow the requirements laid
down in the 'Standard
Operating Procedure for
Identification and Rescue
of Bonded Labourers and
Prosecution of Offenders’,
issued by the Ministry of
Labour and Employment,
vide letter, dated May 14,
while constituting a team for
an inquiry into a complaint.

He also emphasised the
need to launch a helpline so
that labourers can seek help
when needed to help track
the incidents of bonded
labour. Samir Kumar, joint
secretary, NHRC, highlighted
the need to comply with the
panel’s directions and take

action as perits 'Advisory 2.0
to Identify, Release and
Rehabilitate Bonded
Labourers'.

The Haryana chief secre-
tary, the labour commis-
sioner and the DMs, pre-
sented the bonded labour
cases during the hearing.
The Commission reviewed
the action taken reports
submitted by the DMs on the
complaints, under its consid-
eration, the statement said.

The state’s chief secretary
and the labour commissioner
assured the NHRC that all the
86 cases would be “reviewed”,
and the requisite information
and reports would be submit-
ted thereafter.
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NHRC chairperson calls for Vlgllance on bonded labour, seeks helpline

PIONEER NEWS SERVICE
B New Delhi

National Human Rights
Commission (NHRC) chair-
person Justice v
Ramasubramanian (retd)
has urged officers to remain
vigilant while dealing with
cases of bonded labour and
emphasised the need to
launch a helpline so that
labourers can seek help
when needed.

The NHRC on July 9 heard
online 86 cases of alleged
bonded labourin brick kilns
across various districts of
Haryana, the rights panel
said on Friday.

Justice Ramasubramanian

presided over the hearing
that saw participation of
several senior officials of
the state Government and
various district magistrates
in Haryana.

He said in most of the
cases, the records had “not
been properly examined"
by the Government func-

tionaries concerned.

“Therefore, they did not
have credible evidence to
declare the labourers as
bonded labourers,” the
rights panel said in a state-
ment. The NHRC chiefurged
the officers to remain vigilant
while dealing with cases of
bonded labour.

He further asked them to
follow the requirements laid
down in the 'Standard
Operating Procedure for
Identification and Rescue
of Bonded Labourers and
Prosecution of Offenders’,
issued by the Ministry of
Labour and Employment,
vide letter, dated May 14,
while constituting a team for
an inquiry into a complaint.

He also emphasised the
need to launch a helpline so
that labourers can seek help
when needed to help track
the incidents of bonded
labour. Samir Kumar, joint
secretary, NHRC, highlighted
the need to comply with the
panel’s directions and take

action as per its ‘Advisory 2.0
to Identify, Release and
Rehabilitate Bonded
Labourers’.

The Haryana chief secre-
tary, the labour commis-
sioner and the DMs, pre-
sented the bonded labour
cases during the hearing.
The Commission reviewed
the action taken reports
submitted by the DMs on the
complaints, under its consid-
eration, the statement said.

The state's chiefl secretary
and the labour commissioner
assured the NHRC that all the
26 caseswould be “reviewed”
and the requisite |nfurrnatlon
and reports would be submit-
ted thereafter.
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NHRC chairperson calls for Vlgllance on bonded labour, seeks helpline

PIONEER NEWS SERVICE
B New Delhi

National Human Rights
Commission (NHRC) chair-
person Justice v
Ramasubramanian (retd)
has urged officers to remain
vigilant while dealing with
cases of bonded labour and
emphasised the need to
launch a helpline so that
labourers can seek help
when needed.

The NHRC on July 9 heard
online 86 cases of alleged
bonded labourin brick kilns
across various districts of
Haryana, the rights panel
said on Friday.

Justice Ramasubramanian

presided over the hearing
that saw participation of
several senior officials of
the state Government and
various district magistrates
in Haryana.

He said in most of the
cases, the records had “not
been properly examined"
by the Government func-

tionaries concerned.

“Therefore, they did not
have credible evidence to
declare the labourers as
bonded labourers,” the
rights panel said in a state-
ment. The NHRC chiefurged
the officers to remain vigilant
while dealing with cases of
bonded labour.

He further asked them to
follow the requirements laid
down in the 'Standard
Operating Procedure for
Identification and Rescue
of Bonded Labourers and
Prosecution of Offenders’,
issued by the Ministry of
Labour and Employment,
vide letter, dated May 14,
while constituting a team for
an inquiry into a complaint.

He also emphasised the
need to launch a helpline so
that labourers can seek help
when needed to help track
the incidents of bonded
labour. Samir Kumar, joint
secretary, NHRC, highlighted
the need to comply with the
panel’s directions and take

action as per its ‘Advisory 2.0
to Identify, Release and
Rehabilitate Bonded
Labourers’.

The Haryana chief secre-
tary, the labour commis-
sioner and the DMs, pre-
sented the bonded labour
cases during the hearing.
The Commission reviewed
the action taken reports
submitted by the DMs on the
complaints, under its consid-
eration, the statement said.

The state's chiefl secretary
and the labour commissioner
assured the NHRC that all the
26 caseswould be “reviewed”
and the requisite |nfurrnatlon
and reports would be submit-
ted thereafter.
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NHRC issues notice to UP Home Secy, DGP
over lathi-charge on protesters in Meerut

PRESS TRSUT OF INDIA
B New Delhi

The NHRC has issued a notice
to the Uttar Pradesh DGP and
the state’s home secretary in
the wake of a complaint
alleging that police resorted
to “unprovoked, brucal lathi-
charge” during a "peaceful”
public demonstration in
Meerut, inflicting severe
injuries on multiple protest-
ers, according to the pro-
ceedings of the case.

The allegations made in
the complaint prima facie
seem to be violations of the
victims' human rights, it said,
adding the National Human
Rights Commission (NHRC)

has sought an action taken
report within 15 days.

An NHRC bench presided
by its member Priyvank
Kanocongo took cognisance of
the case under Section 12 of
the Protection of Human
Rights Act, 1993, according to
the proceedings dated July 10.

The complainant, Sunil
Ahirwar of Bhopal, alleged
that "during a peaceful public
demonstration in Meerut
demanding justice in the
Lalita Gautam murder case,
police unleashed an unpro-
voked, brutal lathi-charge,
inflicting severe physical
injuries on multiple protest-
ers”.

The complainant also

alleged that widely circulat-
ed videos depicted senior
police officers “committing
custodial torture by merci-
lessly beating defenceless
individuals”, wha had already
been taken into custody,
demonstrating a “complete
breakdown™ of rule of law
and structural violation of
personal dignity, the pro-
ceedings said.

The complainant sought
immediate intervention by
the NHRC to register a com-
plaint, and demanded that
the chief secretary and the
DGP submirt a comprehensive
repaort, initiate an indepen-
dent inquiry into the case,
and verify the viral videos to

establish individual account-
ability, provide immediate
medical rehabilitation and
statutory financial compensa-
tion to all the injured, and
order swift criminal and dis-
ciplinary action against the
“defaulting police officers”,
the proceedings said.

The registry is directed to
issue a notice to the home
secretary of Uttar Pradesh,
and its DGP, to submit an
action taken report within 15
days for perusal of the
Commission, they added.

A copy of the proceedings
is to be transmitred to the
chief secretary to ensure nec-
essary compliance in the
matter, the proceedings said.
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NHRC: Helpline can
aid bonded labour

NEW DELHI: NHRC chair-
person Justice V
Ramasubramanian (retd)
has urged officers to remain
vigilant while dealing with
cases of bonded labour and
emphasised the need to lau-
nch a helpline so that labo-
urers can seek help when
needed. The NHRC on July
9 heard online 86 cases of
alleged bonded labour in
brick kilns across various
districts of Haryana, the
rights panel said.
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NHRC issues notice to U.P.
officials over ‘police excesses

The National Human Rights Commission (NHRC)
on Friday issued notices to the Uttar Pradesh
Director-General of Police (DGP) and the State
Home Secretary over allegations that the police
used excessive force against protesters during the
July 8 protest in Meerut demanding justice in the
murder case of a Dalit woman. The notice was
issued after an NHRC Bench headed by member
Priyank Kanoongo took cognisance of a
complaint filed by Sunil Ahirwar of Bhopal under
Section 12 of the Protection of Human Rights Act,
1993. The Commission directed the Home
Secretary and the DGP to submit an action taken
report within 15 days for its consideration.
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NHRC chairperson calls for Vlgllance on bonded labour, seeks helpline

PIONEER NEWS SERVICE
B New Delhi

National Human Rights
Commission (NHRC) chair-
person Justice v
Ramasubramanian (retd)
has urged officers to remain
vigilant while dealing with
cases of bonded labour and
emphasised the need to
launch a helpline so that
labourers can seek help
when needed.

The NHRC on July 9 heard
online 86 cases of alleged
bonded labourin brick kilns
across various districts of
Haryana, the rights panel
said on Friday.

Justice Ramasubramanian

presided over the hearing
that saw participation of
several senior officials of
the state Government and
various district magistrates
in Haryana.

He said in most of the
cases, the records had “not
been properly examined"
by the Government func-

tionaries concerned.

“Therefore, they did not
have credible evidence to
declare the labourers as
bonded labourers,” the
rights panel said in a state-
ment. The NHRC chiefurged
the officers to remain vigilant
while dealing with cases of
bonded labour.

He further asked them to
follow the requirements laid
down in the 'Standard
Operating Procedure for
Identification and Rescue
of Bonded Labourers and
Prosecution of Offenders’,
issued by the Ministry of
Labour and Employment,
vide letter, dated May 14,
while constituting a team for
an inquiry into a complaint.

He also emphasised the
need to launch a helpline so
that labourers can seek help
when needed to help track
the incidents of bonded
labour. Samir Kumar, joint
secretary, NHRC, highlighted
the need to comply with the
panel’s directions and take

action as per its ‘Advisory 2.0
to Identify, Release and
Rehabilitate Bonded
Labourers’.

The Haryana chief secre-
tary, the labour commis-
sioner and the DMs, pre-
sented the bonded labour
cases during the hearing.
The Commission reviewed
the action taken reports
submitted by the DMs on the
complaints, under its consid-
eration, the statement said.

The state's chiefl secretary
and the labour commissioner
assured the NHRC that all the
26 caseswould be “reviewed”
and the requisite |nfurrnatlon
and reports would be submit-
ted thereafter.
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NHRC reviews 86 alleged bonded labour
cases in Haryana brick kilns

GK Mews Service
Mew Delhi, Jul 10

The National Human Rights
Commission(NHRC)on Friday
conducted an online hearing
of 86 cases of alleged bonded
labour in brick kilns across
various districts of Haryana,
with Chairperson Justice V.
Ramasubramanian direct-
ing officials to strictly follow
the prescribed procedures
for identifving and rescuing
bonded labourers,

The hearing was attended by
Harvana Chief Secretary Anurag
Rastogi, Labour Commissioner
Vijaykumar Bhavikatti, District
Magistrates from all districts,
and senior NHRC officials,
including Joint Secretary Samir
Kumar and Joint Registrar (Law)
Indrajeet Kumar.

Justice Ramasubrama-
nian observed that records
in many cases had not been
properly examined, resulting

in a lack of credible evidence
to establish bonded labour, He
urged officials to remain vigi-
lant, adhere to the Standard
Operating Procedure issued
by the Ministry of Labour
and Employment on May 14,
2026, while conducting ingui-
ries, and consider laimching
a helpline to enable labourers
to report cases of exploitation.

NHRC Joint Secretary Samir
Kumar stressed compliance with
the Commission's “Advisory 2.0
to Identify, Release and Reha-
hilitate Bonded Labourers.”
After reviewing Action Taken
Reports submitted by district
authorities, the Harvana Chief
Secretary and Labour Commis-
sioner assured the Commis-
sion that all 86 cases would be
re-examined and fresh reports
submitted. They also pledged
full compliance with Supreme
Court directions and applicable
laws to ensure promptaction in
bonded labour cases.
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NHRC chairperson calls for Vlgllance on bonded labour, seeks helpline

PIONEER NEWS SERVICE
B New Delhi

National Human Rights
Commission (NHRC) chair-
person Justice v
Ramasubramanian (retd)
has urged officers to remain
vigilant while dealing with
cases of bonded labour and
emphasised the need to
launch a helpline so that
labourers can seek help
when needed.

The NHRC on July 9 heard
online 86 cases of alleged
bonded labourin brick kilns
across various districts of
Haryana, the rights panel
said on Friday.

Justice Ramasubramanian

presided over the hearing
that saw participation of
several senior officials of
the state Government and
various district magistrates
in Haryana.

He said in most of the
cases, the records had “not
been properly examined"
by the Government func-

tionaries concerned.

“Therefore, they did not
have credible evidence to
declare the labourers as
bonded labourers,” the
rights panel said in a state-
ment. The NHRC chiefurged
the officers to remain vigilant
while dealing with cases of
bonded labour.

He further asked them to
follow the requirements laid
down in the 'Standard
Operating Procedure for
Identification and Rescue
of Bonded Labourers and
Prosecution of Offenders’,
issued by the Ministry of
Labour and Employment,
vide letter, dated May 14,
while constituting a team for
an inquiry into a complaint.

He also emphasised the
need to launch a helpline so
that labourers can seek help
when needed to help track
the incidents of bonded
labour. Samir Kumar, joint
secretary, NHRC, highlighted
the need to comply with the
panel’s directions and take

action as per its ‘Advisory 2.0
to Identify, Release and
Rehabilitate Bonded
Labourers’.

The Haryana chief secre-
tary, the labour commis-
sioner and the DMs, pre-
sented the bonded labour
cases during the hearing.
The Commission reviewed
the action taken reports
submitted by the DMs on the
complaints, under its consid-
eration, the statement said.

The state's chiefl secretary
and the labour commissioner
assured the NHRC that all the
26 caseswould be “reviewed”
and the requisite |nfurrnatlon
and reports would be submit-
ted thereafter.
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Bengal rape-murder:
5 more held for mob
violence; investigation
soughtinto encounter

Shiv Sahay Singh
KOLEATA

The West Bengal police
have taken into custody five
more suspects in connec-
tion with the mob violence
that erupted after the al-
leged rape and murder of
an 12-year-old girl in Barui-
pur, raising the total arrests
in the case to 35, officials
said on Friday.

The five were arrested
during overnight raids con-
ducted in Baruipur in South
24 Parganas, officials said,
adding that efforts are un-
der way to apprehend oth-
er accused.

Four FIRs have been re-
gistered, one in the rape
and murder of the 12-year-
old girl, and three more in
the violence, attack on pol-
ice outpost and lynching of
a youth.

The Criminal Investiga-
tion Department of West
Bengal police are investigat-
ing the encounter. On Fri-
day, a team of forensic ex-
perts had visited the site of
encounter.

Chief Minister Suvendu
Adhikari, who had visited
Baruipur earlier this week
and met the victim's family
members, is likely to visit
the area again next week.

In the rape and murder
case, police so far arrested
four persons - prime ac-
cused Anand Sardar, Prab-
has Mondal, Dibakar Sardar
and Kabir Molla. Mondal
was killed in a police ‘en-
counter’ on Tuesday night
after he allegedly attempt-
ed to snatch a service fi-
rearm from a police officer
and flee during the recon-

struction of the crime.

Several civil rights organ-
isation, meanwhile, have
demanded an investigation
into the encounter. “It is
hoped that the Chief Minis-
ter will abide by the Su-
preme Court’s directives,
ensure a genuine investiga-
tion into the encounter
death, take appropriate ac-
tion, and secure exemplary
punishment for the guilty
through due legal process
for all crimes, including the
rape-murder in Baruipur
and deaths caused by mob
lynching,” said Subha Pro-
tim Roy Chowdhury of Am-
ra Ek Sachetan Prayas. As-
sociation for Protection of
Democratic Rights (APDR)
has called for investigation
by a sitting Calcutta High
Court judge.

“Fake encounter’

“At this moment, we feel
that the encounter was
fake. We demand that all
the three incidents be in-
vestigated by a sitting Cal-
cutta High Court judge,” Ra-
najit Sur, vice-president of
APDR, said.

Kirity Roy of MASUM
said the police reconstruc-
tion of crime without any
cameras at 1 a.m. is not pos-
sible.

“In accordance with the
Constitution, the Supreme
Court’s PUCL v. Maharash-
tra (2014) and DK Basu v.
Govt. of West Bengal (1997)
and National Human Rights
Commission guidelines on
encounter death, an FIR
should be lodged against
the Baruipur police in the
killing of Prabhas Mondal,”
Mr. Roy said.
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26 Telangana Residential School Students Fall Ill After Breakfast, Investigation Underway

26 Students at a residential school in Telangana fell ill after eating breakfast and received prompt medical
attention. Authorities have launched an inquiry to determine the cause of the incident.

Written By : IANS | Updated at: 10 Jul 2026 01:03 PM (IST)

In yet another incident of food poisoning in government-operated residential schools in Telangana, 26 students
were taken ill at a tribal residential school in Nagarkurnool district on Thursday.

The students fell ill after breakfast at Chenchu Tribal Government Residential School in Mannanur Village of
Amrabad Mandal.

The students, shortly after breakfast, experienced symptoms of diarrhoea. The affected students were rushed to
the Mannanur Government Hospital and then taken to other hospital due to unavailability of sufficient beds.

The students were made to lie on the floor as the hospital for treatment as the hospital administration cited lack
of beds. Parents registered their protest with the authorities over lack of facilities at the hospital.

The affected students were later shifted to Achampet Area Hospital.
Some of the students said that they saw insects in the ‘khichdi’ served to them in the breakfast.

The incident comes just a few days after food poisoning incident at Kamareddy Gurukul School. As many as 33
students were hospitalised after they fell sick following lunch.

Two incidents of food poisoning in residential schools since the beginning of the new academic year has once
again spotlighted the concerns over the safety of food served to the students at residential schools.

In July last year, National Human Rights Commission (NHRC) had directed the state government to investigate
reports of over 800 incidents of suspected food poisoning and submit a detailed report.

NHRC chairperson Justice V. Ramasubramanian said the Commission had taken serious note of the poisoning
cases. It came to NHRC's attention that around 48 student deaths involving 886 incidents of food poisoning in

gurukul schools across Telangana have occurred.

Meanwhile, students at Telangana University in Nizamabad district staged a massive protest on Thursday
demanding a resolution to the drinking water crisis.

Expressing their distress over the lack of a proper water supply in recent days, they protested by blocking an RTC
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bus that had arrived at the university.

Frequently Asked Questions
Has the National Human Rights Commission (NHRC) addressed food safety in these schools?

Yes, the NHRC directed the state government to investigate over 800 suspected food poisoning incidents last year.
They noted 48 student deaths across 886 incidents in gurukul schools.
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NHRC hears 86 cases of alleged bonded labour in Haryana brick kilns
Posted By: Gopi July 10, 2026

New Delhi, July 10 (SocialNews.XYZ) National Human Rights Commission (NHRC) Chairperson Justice V.
Ramasubramanian heard 86 cases of alleged bonded labour in brick kilns across various districts of Haryana
during an online hearing, directing officials to launch a helpline to help labourers in distress, an official said on
Friday.

During the hearing on Thursday on alleged bonded labour in brick kilns across various districts of Haryana, Chief
Secretary Anurag Rastogi and other officials assured the NHRC that all 86 cases would be reviewed and the
requisite information and reports would be submitted thereafter.

They also assured the Commission that full compliance with the directions of the Supreme Court and the
applicable laws would be ensured to facilitate immediate remedial action in cases relating to bonded labour, a
statement said.

Chairperson Justice Ramasubramanian, while presiding over the hearing, said that in most cases, the records had
not been properly examined by the concerned government functionaries.

Therefore, they did not have credible evidence to declare the labourers as bonded labourers, he said.

He urged the officers to remain vigilant while dealing with cases of bonded labour, asking them to follow the
requirements laid down in the Standard Operating Procedure for Identification and Rescue of Bonded Labourers
and Prosecution of Offenders, issued by the Ministry of Labour and Employment, while constituting the team for
the enquiry into the complaint.

He also emphasised the need to launch a helpline so that labourers could seek help when needed and incidents
of bonded labour could be tracked.

Samir Kumar, Joint Secretary, NHRC, highlighted the need to comply with the NHRC directions and take action in
accordance with its 'Advisory 2.0 to Identify, Release and Rehabilitate Bonded Labourers.'

The hearing was attended by senior functionaries of the state government, including Labour Commissioner
Vijaykumar Bhavikatti and the District Magistrates (DMs) of all the districts.

The Haryana Chief Secretary, the Labour Commissioner and the DMs presented the bonded labour cases during
the hearing. The Commission reviewed the Action Taken Reports (ATRs) submitted by the DMs on the complaints
under its consideration, the statement said.
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Commission (NHRC) on July 9 heard online 86 cases of alleged
PTI 10 July, 2026 03:50 pm IST

New Delhi, Jul 10 (PTI) NHRC chairperson Justice V Ramasubramanian (retd) has urged officers to remain vigilant
while dealing with cases of bonded labour and emphasised the need to launch a helpline so that labourers can
seek help when needed.

The National Human Rights Commission (NHRC) on July 9 heard online 86 cases of alleged bonded labour in brick
kilns across various districts of Haryana, the rights panel said on Friday.

Justice Ramasubramanian presided over the hearing that saw participation of several senior officials of the state
government and various district magistrates in Haryana.

He said in most of the cases, the records had “not been properly examined” by the government functionaries
concerned. “Therefore, they did not have credible evidence to declare the labourers as bonded labourers,” the
rights panel said in a statement.

The NHRC chief urged the officers to remain vigilant while dealing with cases of bonded labour.

He further asked them to follow the requirements laid down in the ‘Standard Operating Procedure for
Identification and Rescue of Bonded Labourers and Prosecution of Offenders’, issued by the Ministry of Labour
and Employment, vide letter, dated May 14, while constituting a team for an inquiry into a complaint.

He also emphasised the need to launch a helpline so that labourers can seek help when needed to help track the
incidents of bonded labour.

Samir Kumar, joint secretary, NHRC, highlighted the need to comply with the panel's directions and take action as
per its ‘Advisory 2.0 to Identify, Release and Rehabilitate Bonded Labourers'.

The Haryana chief secretary, the labour commissioner and the DMs, presented the bonded labour cases during
the hearing. The Commission reviewed the action taken reports submitted by the DMs on the complaints, under
its consideration, the statement said.

The state’s chief secretary and the labour commissioner assured the NHRC that all the 86 cases would be
“reviewed”, and the requisite information and reports would be submitted thereafter. They also assured the
Commission that full compliance with the directions of the Supreme Court and the applicable laws would be
ensured to facilitate “immediate remedial action” in cases relating to bonded labour, it said. PTI KND PRK
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NHRC Issues Notice Over Meerut Protest Violence
By Srishty Mishra Jul 10, 2026

The National Human Rights Commission has sought a report from the Uttar Pradesh government

July 10, 2026: The National Human Rights Commission (NHRC) has issued notices to the Uttar Pradesh Director
General of Police (DGP) and the state’s Home Secretary over allegations that police used excessive force during a
protest in Meerut. Taking cognisance of a complaint under the Protection of Human Rights Act, the Commission
observed that the allegations, if true, prima facie indicate violations of human rights and directed the authorities
to submit an action taken report within 15 days.

The complaint, filed by Sunil Ahirwar of Bhopal, alleged that police carried out an “unprovoked and brutal lathi-
charge” on demonstrators who had gathered peacefully to demand justice in the Lalita Gautam murder case. It
further claimed that several protesters suffered serious injuries and that viral videos showed senior police officers
allegedly assaulting detained individuals, raising concerns over custodial violence and misuse of force.

The complainant urged the NHRC to order an independent inquiry, verify the authenticity of the viral videos,
identify the officials responsible, and ensure criminal and departmental action against those found guilty. The
plea also sought medical assistance and financial compensation for the injured protesters. The Commission has
directed that a copy of its proceedings be sent to the Uttar Pradesh Chief Secretary to ensure compliance with its
directions.
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None found on ground': Haryana officials as NHRC flags 84 cases of bonded labour in state
Story by Aditi Tandon « 21h «

After the National Human Rights Commission flagged 84 cases of bonded labour across Haryana, state officials today told the NHRC that none of these cases could be detected when
inspection teams were sent to the ground for checks.

This position was taken by all district magistrates of Haryana who attended a virtual meeting convened by the NHRC to review the flagged bonded labour cases. Present also in the
meeting was the Haryana Chief Secretary and top state officials of the labour department.

Speaking exclusively to The Tribune after the meeting, NHRC Chairperson Justice V Ramasubramanian (Retd) said the commission had now decided to issue a detailed advisory to
Haryana and all other states on how to change the existing government approach to the detection of bonded labour.

"We had called a virtual meeting with Haryana officials after we found their previous responses to the matter unsatisfactory. When we received these 84 complaints of bonded labour
mostly across Haryana's brick kilns, we issued notices to district magistrates concerned. They wrote back saying they could not find any case of bonded labour in the state in their
inspections. We were not satisfied with the replies and so this virtual meeting was called today. All DMs attended and all stuck to their previous stand that no case of bonded labour
could be found in Haryana upon ground inspection,” Justice Ramasubramanian said.

NHRC said Haryana officials, however, admitted that inspection teams were not constituted with independent witnesses — a requirement under the SOPs. The commission has now
decided to issue a detailed advisory to Haryana and all other states to follow proper standard operating procedures in the matter of constituting inspection teams to assess bonded
labour cases.

“We will also say in the advisory that the inspectors should tally production volumes on site with the number of workers registered at the unit being inspected. If the volumes are
high and worker numbers are low there is a clear presumption of bonded labour because there is a mismatch,” Justice Ramasubramanian said.

He said the commission had recently conducted a similar meeting on bonded labour status in UP which is the worst hit with 216 cases. After Haryana, the NHRC will also review
bonded labour cases of Punjab.

The Chairperson lamented that while it has been 50 years since India enacted The Bonded System Abolition Act in 1976, the practice is still prevalent and state governments are still
finding it difficult to detect.

Justice Ramasubramanian said at the Haryana meeting today, the abolition of bonded labour was one segment where all three pillars of democracy have intervened -- Parliament has
enacted laws, judiciary has passed orders and executive has issued standard operating procedures.
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NHRC Hears 86 Cases Of Alleged Bonded Labour In Haryana Brick Kilns
Date 2026-07-10 08:31:14

(MENAFN- IANS) New Delhi, July 10 (IANS) National Human Rights Commission (NHRC) Chairperson Justice V.
Ramasubramanian heard 86 cases of alleged bonded labour in brick kilns across various districts of Haryana
during an online hearing, directing officials to launch a helpline to help labourers in distress, an official said on
Friday.

During the hearing on Thursday on alleged bonded labour in brick kilns across various districts of Haryana, Chief
Secretary Anurag Rastogi and other officials assured the NHRC that all 86 cases would be reviewed and the
requisite information and reports would be submitted thereafter.

They also assured the Commission that full compliance with the directions of the Supreme Court and the
applicable laws would be ensured to facilitate immediate remedial action in cases relating to bonded labour, a
statement said.

Chairperson Justice Ramasubramanian, while presiding over the hearing, said that in most cases, the records had
not been properly examined by the concerned government functionaries.

Therefore, they did not have credible evidence to declare the labourers as bonded labourers, he said.

He urged the officers to remain vigilant while dealing with cases of bonded labour, asking them to follow the
requirements laid down in the Standard Operating Procedure for Identification and Rescue of Bonded Labourers
and Prosecution of Offenders, issued by the Ministry of Labour and Employment, while constituting the team for
the enquiry into the complaint.

He also emphasised the need to launch a helpline so that labourers could seek help when needed and incidents
of bonded labour could be tracked.

Samir Kumar, Joint Secretary, NHRC, highlighted the need to comply with the NHRC directions and take action in
accordance with its 'Advisory 2.0 to Identify, Release and Rehabilitate Bonded Labourers.'

The hearing was attended by senior functionaries of the state government, including Labour Commissioner
Vijaykumar Bhavikatti and the District Magistrates (DMs) of all the districts.

The Haryana Chief Secretary, the Labour Commissioner and the DMs presented the bonded labour cases during
the hearing. The Commission reviewed the Action Taken Reports (ATRs) submitted by the DMs on the complaints
under its consideration, the statement said.
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NHRC seeks probe report on alleged excessive force by UP Police in Meerut protest
NHRC Probes Alleged Excessive Force by UP Police During Meerut Protest
The Hawk Jul 10, 2026, 12:26 PM(Updated Jul 10, 2026, 01:56 PM)

New Delhi, July 10 (IANS) The National Human Rights Commission (NHRC) has taken cognisance of a complaint
alleging excessive use of force by the Uttar Pradesh Police during a protest in Meerut demanding justice in the
Lalita Gautam murder case.

A Bench presided over by NHRC Member Priyank Kanoongo has issued notices to the Home Secretary and the
Director General of Police (DGP), Uttar Pradesh, directing them to submit an Action Taken Report (ATR) within 15
days.

The action has been initiated under Section 12 of the Protection of Human Rights Act, 1993, which empowers the
Commission to inquire into alleged violations of human rights.

The complaint, filed by Dr Ambedkar Jan Kalyan Samiti, Bhopal, alleged that the local police resorted to an
unprovoked and brutal lathi-charge during a peaceful public demonstration in Meerut, causing serious injuries to
several protesters.

It further alleged that widely circulated videos showed senior police officials assaulting individuals who had
already been taken into custody, amounting to custodial torture and a serious violation of personal dignity and
the rule of law.

The complainant sought the NHRC's intervention, requesting that the Uttar Pradesh government be directed to
submit a comprehensive report, conduct an independent inquiry into the alleged use of force, verify the
authenticity of the viral videos to fix individual accountability, provide medical rehabilitation and statutory
compensation to the injured victims, and initiate criminal as well as departmental proceedings against the police
personnel found responsible.

After examining the complaint, the apex human rights body observed that the allegations made therein prima
facie appear to involve violations of the human rights of the victims.

Accordingly, the NHRC directed the Home Secretary and the DGP, Uttar Pradesh, to submit a detailed Action Taken
Report within the stipulated period for its consideration. It also directed that a copy of the proceedings be

forwarded to the Uttar Pradesh Chief Secretary to ensure necessary compliance in the matter.

--JANS
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Justice V. Ramasubramanian calls for labour helpline and stricter implementation of bonded labour laws
By Global Governance News On Jul 10, 2026

GG News Bureau

New Delhi, 10th July: The National Human Rights Commission (NHRC) on Friday conducted an online hearing of 86
cases of alleged bonded labour in brick kilns across various districts of Haryana, stressing the need for stronger
enforcement mechanisms and better protection of vulnerable workers.

The hearing was chaired by NHRC Chairperson Justice V. Ramasubramanian in the presence of Joint Secretary
Samir Kumar, Joint Registrar (Law) Indrajeet Kumar and other senior officials. Senior functionaries of the Haryana
government, including Chief Secretary Anurag Rastogi, Labour Commissioner Vijaykumar Bhavikatti and District
Magistrates from all districts, also participated.

Justice Ramasubramanian observed that records in many cases had not been properly examined by the
concerned authorities, making it difficult to establish credible evidence for declaring labourers as bonded
labourers. He urged officials to remain vigilant while handling such cases and strictly follow the Standard
Operating Procedure for Identification and Rescue of Bonded Labourers and Prosecution of Offenders, issued by
the Ministry of Labour and Employment on May 14, 2026.

Highlighting the need for stronger monitoring, the NHRC Chairperson proposed launching a dedicated helpline
for labourers along with maintaining proper employment records to help track and address incidents of bonded
labour more effectively.

During the hearing, NHRC Joint Secretary Samir Kumar stressed the importance of implementing the
Commission’s directions and acting in accordance with its ‘Advisory 2.0 to Identify, Release and Rehabilitate
Bonded Labourers.” The Commission also reviewed Action Taken Reports submitted by District Magistrates on the
complaints under consideration.

The Haryana Chief Secretary and Labour Commissioner assured the Commission that all 86 cases would be
reviewed thoroughly and the required reports submitted. They also committed to ensuring full compliance with
the directions of the Supreme Court and applicable laws to facilitate prompt action in bonded labour cases.


https://globalgovernancenews.com/nhrc-reviews-86-bonded-labour-cases-in-haryana/
https://globalgovernancenews.com/nhrc-reviews-86-bonded-labour-cases-in-haryana/

§

i The Print, Online News, 11/07/2026

Source: https://theprint.in/india/nhrc-issues-notice-to-up-home-secy-dgp-

over-unprovoked-lathi-charge-on-protesters-in-meerut/2983018/

HomelndiaNHRC issues notice to UP home secy, DGP over 'unprovoked' lathi-charge on...

India

NHRC issues notice to UP home secy, DGP over ‘unprovoked’ lathi-charge on protesters in Meerut
PTI 10 July, 2026 03:50 pm IST

New Delhi, Jul 10 (PTI) The NHRC has issued a notice to the Uttar Pradesh DGP and the state's home secretary in
the wake of a complaint alleging that police resorted to “unprovoked, brutal lathi-charge” during a “peaceful”
public demonstration in Meerut, inflicting severe injuries on multiple protesters, according to the proceedings of
the case.

The allegations made in the complaint prima facie seem to be violations of the victims’ human rights, it said,
adding the National Human Rights Commission (NHRC) has sought an action taken report within 15 days.

An NHRC bench presided by its member Priyank Kanoongo took cognisance of the case under Section 12 of the
Protection of Human Rights Act, 1993, according to the proceedings dated July 10.

The complainant, Sunil Ahirwar of Bhopal, alleged that “during a peaceful public demonstration in Meerut
demanding justice in the Lalita Gautam murder case, police unleashed an unprovoked, brutal lathi-charge,
inflicting severe physical injuries on multiple protesters”.

The complainant also alleged that widely circulated videos depicted senior police officers “committing custodial
torture by mercilessly beating defenceless individuals”, who had already been taken into custody, demonstrating
a “complete breakdown” of rule of law and structural violation of personal dignity, the proceedings said.

The complainant sought immediate intervention by the NHRC to register a complaint, and demanded that the
chief secretary and the DGP submit a comprehensive report, initiate an independent inquiry into the case, and
verify the viral videos to establish individual accountability, provide immediate medical rehabilitation and
statutory financial compensation to all the injured, and order swift criminal and disciplinary action against the
“defaulting police officers”, the proceedings said.

The registry is directed to issue a notice to the home secretary of Uttar Pradesh, and its DGP, to submit an action
taken report within 15 days for perusal of the Commission, they added.

A copy of the proceedings is to be transmitted to the chief secretary to ensure necessary compliance in the matter,
the proceedings said. PTI KND ARI
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Uttar Pradesh: NHRC Issues Notice to DGP, Home Secretary Over Alleged Police Excess in Meerut Protest
News Desk CT 3 hours ago

The National Human Rights Commission (NHRC) has issued notices to the Director General of Police (DGP) and the
Home Secretary of Uttar Pradesh following allegations of police excess during a protest in Meerut. The notices
were issued based on a complaint detailing an alleged unprovoked and brutal lathi-charge on demonstrators.

Information was available with The Chenab Times indicating that the complaint lodged with the NHRC asserted
that the police action resulted in severe injuries to several protesters. The demonstration, described as a peaceful
public gathering, was reportedly organised to demand justice in the murder case of a Dalit woman.

The commission, in its notice, has sought a report from the state authorities within four weeks. This report is
expected to provide details regarding the circumstances of the alleged lathi-charge and the measures taken by
the police. The NHRC's intervention underscores the seriousness of the allegations and the importance of
ensuring that law enforcement actions adhere to human rights standards, particularly during peaceful protests.

The incident allegedly occurred during a protest where participants were demanding justice for a victim.
According to the complaint filed with the NHRC, the police response was disproportionate to the situation, leading
to significant harm to individuals who were part of a peaceful assembly. The nature of the injuries sustained by
the protesters has been highlighted as a key concern in the complaint.

The NHRC, a statutory body established under the Protection of Human Rights Act, 1993, plays a crucial role in
protecting and promoting human rights in India. It has the power to investigate complaints of human rights
violations, either on its own initiative or upon receiving a petition from any person. Its directives often carry
significant weight, prompting state governments to address issues of concern promptly.

The Uttar Pradesh Police force, like any other state police department, operates under strict guidelines regarding
the use of force. However, allegations of police brutality can arise, and such complaints are typically subject to
internal inquiries and, in more serious cases, external oversight by bodies like the NHRC. The commission’s
notices are a procedural step aimed at gathering factual information to ascertain the veracity of the claims.

The context of the protest itself—demanding justice for a Dalit woman—also brings into focus issues of social
justice and the protection of vulnerable communities. Protests and demonstrations are constitutionally protected
forms of expression, and any alleged undue force used by law enforcement agencies during such events is a
matter of grave concern for human rights advocates and the judiciary.

The NHRC's standard operating procedure in such cases involves seeking a response from the implicated
authorities. This response is then reviewed by the commission to determine if further action is warranted, which
could include recommending compensation for victims, initiating disciplinary proceedings against erring officials,
or suggesting policy changes to prevent future occurrences. The issuance of notices to the highest police and
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home department officials indicates the gravity with which the commission views the complaint.

The Meerut district, located in the western part of Uttar Pradesh, has been the site of various social and political
activities. Police conduct during public gatherings and protests has been a subject of scrutiny in different parts of

the country, and the NHRC's involvement in this case serves as a reminder of the accountability mechanisms in
place.

The Home Secretary, as the administrative head of the department responsible for internal security and law and
order, and the DGP, as the head of the state police force, are the appropriate authorities to respond to such

allegations. Their prompt attention and a comprehensive report are expected to shed light on the incident and
pave the way for appropriate resolution.
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Congress targets BJP's 'anti-Dalit' face over Meerut murder; NHRC issues notice on 'unprovoked' lathi-charge

Citing NCRB data, the Congress chief said that between 2013 and 2024, crimes against women in the country have
increased by nearly 42.6 per cent, and crimes against Scheduled Castes by nearly 41 per cent

PTI Published 10.07.26, 04:28 PM

Attacking the BJP over the murder of a woman in Meerut, Congress chief Mallikarjun Kharge on Friday said it has
exposed the "anti-Dalit" face of that party's double-engine government and asserted that the rising tide of the
voice of Dalits and the oppressed will soon uproot the ruling regime's "throne of power".

The Congress president's remarks came after seven people were arrested and more than 30 others booked for
unlawful assembly and attacking police personnel, among other charges, in connection with a protest over the
woman's murder.

According to police, Lalita Gautam went missing from the T P Nagar area in Meerut on May 15 and was found
dead in the Rohta area on May 17. The main accused was arrested on May 18 and another accused was arrested
later for allegedly destroying evidence. Police said the investigation had since revealed the role of more people.

Of those booked, more than 25 are unidentified, they said.

In a post in Hindi on X, Kharge said the brutal murder of the Dalit student from Meerut has once again exposed
the "anti-woman and anti-Dalit face" of the BJP's double-engine government.

"The victim's family is pleading for justice, but instead of listening to their voice, the government is busy crushing
those demanding justice," Kharge said.

Citing NCRB data, the Congress chief said that between 2013 and 2024, crimes against women in the country have
increased by nearly 42.6 per cent, and crimes against Scheduled Castes by nearly 41 per cent.

In the country, every two hours and three minutes, a Scheduled Caste (SC) woman is raped, meaning 12 cases of
rape of Dalit women are registered everyday, he claimed.

"These are not just statistics; they are proof of the growing insecurity of women, Dalits, and the deprived under
the BJP rule. When Congress leaders arrive to stand with the victim's family, they are arrested, placed under house
arrest, and stopped with batons. What truth is the Yogi government trying to hide, after all? Why is the opposition
being prevented from meeting the family? Why is there police repression instead of listening to the family and
delivering justice?" Kharge said.

The country had also seen in Hathras and Unnao, how the BJP government suppressed the victims' voices and
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tried to protect those connected with power, he said.

"Now, the same repressive attitude is being repeated in Meerut. The victim's family needs justice, not batons and
house arrests. The culprits must receive the harshest punishment, and the suppression of the voice of the victim's
family must stop immediately!" he said.

"Remember... the rising tide of the voice of Dalits, the deprived, and the oppressed will soon uproot the BJP's
throne of power," Kharge said in his post.

Protesters gathered at the commissioner's crossing in Meerut on Wednesday to protest the murder of the
woman.

The victim's family has been kept informed about the developments in the case throughout. Some people
instigated the family and organised the blockade outside the Collectorate on the pretext of submitting a
memorandum, police said.

The protesters had gathered without permission and blocked a key road. They attempted to force their way into
the district magistrate's office after breaking the main gate and assaulted police and administrative officials
despite repeated requests to disperse. Eleven policemen were injured in the incident, they said.

One of the organisers threatened self-immolation to pressure the police personnel, they said.

The NHRC has issued a notice to the Uttar Pradesh DGP and the state's home secretary in the wake of a complaint
alleging that police resorted to “unprovoked, brutal lathi-charge” during a “peaceful” public demonstration in
Meerut, inflicting severe injuries on multiple protesters, according to the proceedings of the case.

The allegations made in the complaint prima facie seem to be violations of the victims’ human rights, it said,
adding the National Human Rights Commission (NHRC) has sought an action taken report within 15 days.

The complainant, Sunil Ahirwar of Bhopal, alleged that "during a peaceful public demonstration in Meerut
demanding justice in the Lalita Gautam murder case, police unleashed an unprovoked, brutal lathi-charge,
inflicting severe physical injuries on multiple protesters”.

The complainant also alleged that widely circulated videos depicted senior police officers “committing custodial
torture by mercilessly beating defenceless individuals”, who had already been taken into custody, demonstrating
a “complete breakdown” of rule of law and structural violation of personal dignity, the proceedings said.

The complainant sought immediate intervention by the NHRC to register a complaint, and demanded that the
chief secretary and the DGP submit a comprehensive report, initiate an independent inquiry into the case, and
verify the viral videos to establish individual accountability, provide immediate medical rehabilitation and
statutory financial compensation to all the injured, and order swift criminal and disciplinary action against the
“defaulting police officers”, the proceedings said.
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NHRC Reviews 86 Alleged Bonded Labour Cases In Haryana Brick Kilns, Seeks Stronger Action
By IND Today News Desk July 10, 2026

New Delhi: The National Human Rights Commission (NHRC) on Friday conducted an online hearing into 86 cases
of alleged bonded labour in brick kilns across various districts of Haryana, stressing the need for stricter
implementation of laws, better investigations, and stronger mechanisms to identify and rescue bonded labourers.

The hearing was chaired by NHRC Chairperson Justice V. Ramasubramanian in the presence of Joint Secretary
Samir Kumar, Joint Registrar (Law) Indrajeet Kumar, and other senior officials. Senior Haryana government
officials, including Chief Secretary Anurag Rastogi, Labour Commissioner Vijaykumar Bhavikatti, and District
Magistrates from across the state, also participated.

NHRC Flags Gaps in Investigations
During the hearing, Justice Ramasubramanian observed that records in many cases had not been examined
thoroughly, resulting in a lack of credible evidence to declare affected workers as bonded labourers.

He urged officials to remain vigilant while handling such complaints and directed them to strictly follow the
Standard Operating Procedure (SOP) for Identification and Rescue of Bonded Labourers and Prosecution of
Offenders, issued by the Ministry of Labour and Employment on May 14, 2026, while constituting inquiry teams.

The NHRC Chairperson also recommended launching a dedicated helpline to enable labourers to seek assistance
and facilitate timely reporting and tracking of bonded labour cases.

NHRC Calls for Full Compliance
NHRC Joint Secretary Samir Kumar emphasised the importance of implementing the Commission's directions and

acting in accordance with its "Advisory 2.0 to Identify, Release and Rehabilitate Bonded Labourers."

The Commission reviewed the Action Taken Reports (ATRs) submitted by District Magistrates regarding the
complaints under consideration.

During the proceedings, Chief Secretary Anurag Rastogi and Labour Commissioner Vijaykumar Bhavikatti assured
the Commission that all 86 cases would be reviewed afresh and that the required reports would be submitted.

The state government also assured the NHRC that it would ensure full compliance with Supreme Court directions
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and all applicable laws to facilitate prompt identification, rescue, rehabilitation, and legal action in bonded labour
cases.
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NHRC seeks report from UP DGP, Home Secretary on police lathi-charge in Meerut
Statesman News Service July 10, 2026 6:57 pm

The National Human Rights Commission (NHRC) has taken cognisance of a complaint submitted by the Dr
Ambedkar Jan Kalyan Samiti, alleging serious human rights violations during a peaceful public demonstration in
Meerut, Uttar Pradesh.

According to the complaint, the demonstration was organised to demand justice in a murder case. It has been
alleged that the local police resorted to an unprovoked and brutal lathi-charge on the peaceful protesters, leaving
several participants with serious injuries.

Taking note of the seriousness of the allegations concerning the use of force against peaceful demonstrators and
the possible violation of their human rights, the NHRC Bench, headed by Member Priyank Kanoongo, has issued
notices to the Director General of Police, Uttar Pradesh, and the Principal Secretary (Home), Government of Uttar
Pradesh, seeking a detailed report on the incident.

The Commission has sought information regarding the circumstances that led to the use of force, the injuries
sustained by the protesters, the justification for the police action, the medical assistance provided to the injured,
and the steps taken to ensure accountability if any excesses are found.
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Protest over Dalit student murder: NHRC seeks report from UP DGP, home secy as Meerut turns into fortress
City | Jul 10, 2026, 22:52 IST

Meerut: Two days after alleged police high-handedness on protesting members of the Dalit community over a
case involving the killing of a college student -- Lalita Gautam, the National Human Rights Commission (NHRC) on
Friday sought a detailed action-taken report from the UP DGP and the home secretary within 15 days. Police
action also kicked up a political storm, evoking response from Opposition parties, prompting cops to turn Meerut
into a fortress as a “precautionary step” and “sealing off” the student's village.

In the letter, accessed by TOI, NHRC bench has asked the UP top brass to furnish a report in reply to allegations by
complainant Sunil Ahirwar of Jan Kalyan Samiti that, “police (Meerut) unleashed an unprovoked, brutal baton-
charge inflicting severe injuries on many protesters.”

The letter added that, “there is also video evidence that clearly depicts senior police officers committing custodial
torture by mercilessly beating defenceless individuals while they were already in custody.” Ahirwar of Bhopal filed
the complaint under section 12 of the Protection of Human Rights Act, 1993.

On Thursday, police registered a case against 63 protesters under stringent BNS sections of “attempt to murder”
and “assault on women with an intention to outrage modesty” for the alleged assault on female police personnel.
Seven of them were later arrested.

The thrashing of a Noida-based lawyer -- Ravi Gautam -- inside a police van on Wednesday also did not go down
well within the advocate fraternity. Angry lawyers from the Meerut Bar Association submitted a memorandum at
the Collectorate.

Meanwhile, SSP Avinash Pandey issued a fresh statement: “Our Constitution starts with — We the People of India.
It does not start with caste, creed or any community. Whatever action was taken, it was against criminals and we
have justification of all the actions along with the proof.”

Reacting to an alleged audio threat, SSP Pandey appealed to all his “supporters and opposers to plant trees in the
forthcoming ‘Vriksharopan Mahotsav' (plantation drive)... They must use their anger and energy on the
betterment of the environment and society.”

From early Friday, heavy police force was deployed at the city’s Commissionary Park, the protest venue. It was
personally supervised by SSP Pandey.

The district's borders were sealed and the political leaders, including MP from Nagina Lok Sabha constituency,
Chandrashekhar Azad, were stopped at the outskirts along with hundreds of his supporters. Addressing the
public, Azad said, “If the Constitution has given the citizens the right to protest, then which are the sections under
which the peaceful agitators were attacked, I want to know. I have come to Meerut to get the answer and also to
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meet the victim's family.”

Poonam Pandit, a Congress functionary, was allegedly detained at her house in Bulandshahr in the early hours of
Friday. She was scheduled to meet the student’s family. She asked: “Is it a crime to meet the aggrieved family, to
share their grief? The best answer to why I have been put under house arrest lies with the state govt.”

Notably, people from the community, including various outfits, had joined Lalita's parents in regular protests
against the “shoddy probe” by local police after the body of the 20-year-old BA final-year student from Meerut was
found in a sugarcane field. The Dalit student went missing on May 15, 2026, after leaving her home for an exam.

Police arrested her alleged boyfriend, Ankush Kumar, claiming he killed her following an argument. However, her
family questioned the police investigation, demanding a fair and comprehensive probe into the case.
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Nation and Beyond
NHRC India reviews 86 alleged bonded labour cases in Haryana brick kilns
TNM (With ANI Inputs) Published On: Jul 10, 2026

The National Human Rights Commission (NHRC) of India conducted an online hearing of 86 alleged bonded
labour cases from brick kilns across various districts in Haryana.

Justice V Ramasubramanian, Chairperson of the NHRC, presided over the hearing, which was attended by Joint
Secretary Samir Kumar, Joint Registrar (Law) Indrajeet Kumar, and other senior officials. Senior representatives of
the Haryana state government, including Chief Secretary Anurag Rastogi, Labour Commissioner Vijaykumar
Bhavikatti, and the District Magistrates of all districts, were also present.

Justice Ramasubramanian remarked that in most cases, government officials had not properly examined records
and therefore lacked credible evidence to classify the labourers as bonded labourers. He urged officers to exercise
greater vigilance when handling bonded labour cases and to adhere to the Standard Operating Procedure for
Identification and Rescue of Bonded Labourers and Prosecution of Offenders, issued by the Ministry of Labour
and Employment on May 14. He also emphasised the importance of establishing a helpline to enable labourers to
seek assistance and aid in tracking bonded labour incidents.

Joint Secretary Samir Kumar highlighted the need for compliance with NHRC directives and implementation of its
‘Advisory 2.0 to Identify, Release and Rehabilitate Bonded Labourers.’ The Chief Secretary, Labour Commissioner,
and District Magistrates presented the cases during the hearing, and the Commission reviewed the Action Taken
Reports submitted by the District Magistrates on the complaints.

The Chief Secretary and Labour Commissioner assured the Commission that all 86 cases would be thoroughly
reviewed and that necessary information and reports would be submitted subsequently. They also committed to
ensuring full compliance with Supreme Court directions and applicable laws to enable prompt remedial action in
bonded labour cases.
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NHRC issues notice to U.P. DGP, Home Secretary over alleged police excess during Meerut protest

Complaint with NHRC says police carried out an 'unprovoked, brutal lathi-charge’ on participants in what was
described as a peaceful public demonstration demanding justice in the murder case of a Dalit woman, that left
several protesters with severe injuries

Published - July 10, 2026 07:19 pm IST - New Delhi
The Hindu Bureau

The National Human Rights Commission (NHRC) on Friday (July 10, 2026) issued notices to the Uttar Pradesh
Director General of Police (DGP) and the State Home Secretary over allegations that police used excessive force
against protesters during a demonstration in Meerut held on July 8 demanding justice in the murder case of a
Dalit woman.

The notice was issued after an NHRC Bench headed by member Priyank Kanoongo took cognisance of a
complaint filed by Sunil Ahirwar of Bhopal under Section 12 of the Protection of Human Rights Act, 1993.

Reportin 15 days
The Commission directed the U.P Home Secretary and the DGP to submit an action taken report within 15 days
for its consideration.

According to the complaint, police carried out an “unprovoked, brutal lathi-charge” on participants in what was
described as a peaceful public demonstration, that left several protesters with severe injuries.

It further alleged that videos widely circulated on social media appeared to show senior police officers assaulting
individuals who had already been taken into custody. The complaint claimed that such actions amounted to
custodial torture and reflected a breakdown of the rule of law as well as a violation of personal dignity.

Seek independent probe

The complainant sought an independent inquiry into the incident, verification of viral videos to establish
individual accountability, immediate medical treatment and rehabilitation for those injured, financial
compensation for the victims, and criminal as well as departmental action against police personnel found
responsible.

The protest was held in connection with the alleged murder of Lalita Gautam, a 20-year-old BA final-year student
from Meerut. She went missing on May 15 after leaving home to attend college, and her body was later found in a
sugarcane field. Police arrested her alleged boyfriend, Ankush Kumar, claiming he killed her following an
argument, and later arrested another person for allegedly helping destroy evidence. However, her family
qguestioned the police investigation, demanded the arrest of all those involved, and sought a fair and
comprehensive probe into the case.
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NHRC, India hears online 86 cases of alleged bonded labour in Haryana brick kilns
Press release

National Human Rights Commission

New Delhi: 10th July, 2026

NHRC, India hears online 86 cases of alleged bonded labour in Haryana brick kilns

Chairperson, Justice V. Ramasubramanian highlights the need for a helpline for labourers with a proper record of
their employment to help track incidents of bonded labour

Submission of reports in all the cases as per the directions of the NHRC assured by the state

Authorities assure compliance with Supreme Court directives and laws to address cases of bonded labour

The National Human Rights Commission (NHRC), India heard 86 cases online of alleged bonded labour in brick
kilns across various districts of Haryana. Chairperson, Justice V. Ramasubramanian presided over the hearing in
the presence of Joint Secretary, Shri Samir Kumar, Joint Registrar (Law), Shri Indrajeet Kumar and other senior
officers. The hearing was attended by senior functionaries of the state government, including the Chief Secretary,
Shri AnuragRastogi, Labour Commissioner, Shri VijaykumarBhavikatti and the District Magistrates (DMs) of all the
districts.

Justice Ramasubramanian said that in most of the cases, the records had not been properly examined by the
concerned government functionaries. Therefore, they did not have credible evidence to declare the labourers as
bonded labourers. He urged the officers to remain vigilant while dealing with cases of bonded labour. He further
asked them to follow the requirements laid down in the Standard Operating Procedure for Identification and
Rescue of Bonded Labourers and Prosecution of Offenders, issued by the Ministry of Labour and Employment
vide letter dated 14th May 2026, while constituting the team for the enquiry into the complaint. He also
emphasised the need to launch a helpline so that labourers can seek help when needed to help track the
incidents of bonded labour.

Shri Samir Kumar, Joint Secretary, NHRC highlighted the need to comply with the NHRC directions and take action
as per its 'Advisory 2.0 to Identify, Release and Rehabilitate Bonded Labourers.' The Haryana Chief Secretary, the
Labour Commissioner and the DMs presented the bonded labour cases during the hearing. The Commission
reviewed the Action Taken Reports (ATRs) submitted by the DMs on the complaints under its consideration.

The Chief Secretary and the Labour Commissioner assured the Commission that all the 86 cases would be
reviewed and the requisite information and reports would be submitted thereafter. They also assured the
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Commission that full compliance with the directions of the Supreme Court and the applicable laws would be
ensured to facilitate immediate remedial action in cases relating to bonded labour.
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oft fRIrad & ey A5t Y &1 3T W AN A HY Gw&AT 7581/24/54/2026 &5t R v g, @rer gt gt 3 Siefidt ofk afe ot Afew
AT STaTE JI g | 9ot 7¢ U | foram a1 & 1o uerd gean fRierad & ary it difsat 91eg Iuded 8, $-ch IguR AFaigaR! &
IeeTE ohl ThR0T IIIT 1T 21 15 37 & Tam 2ope Raié i) 718 81
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et
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labour-human-rights-commission-chief/997690/?amp

B 22T BeuaTs § S Feigdt & ifedl ot et ot Aee: Amarfder emiT...
29T

BITS © ST AoTgyl & ifSdl ol e g ht veg: AFaTSeR ST e
- 10 July, 2026

T faeeht, 10 s (1) AET AFAISdRR SRINT (TTeTSRET) & sreaet = (Sarfigw) dt. Imrgsmoas 3 sifdenral § sgsm
oIl & " & Fued §9a ddeh 38+ o 31mg fohat 81

381 3 ARG & AT I IdT 7T 3R SR U TR HSIGY| ehl HEIIT SUeTe] i oh felq geleiig Re heel chl ST ehal UR
SR fea

TAUTSIRET 7 AR Sl Ueh I | gl foh ST 7 =t SeiTs ol gikamon & fafera fSal d $e-wgl & g Sfda degem asigd & 86
A I TS gAaTs ol

AR IATGSHUGH Y eIl A g8 39 YIS H Iod AR o ehs RS AfAh1ar 3R gikarom & fafera foieft & fSemfaeniat 4
fewar ferar

31 el foh sifdrepier AT A sifviaral 6t “Tgfia uedra dafdia TRt sifdeial 3 T8i 1" 3T 3 Ueh s | el "9 BROT
Ik UTH HSIGRl ehl YT Holgy EMfd e & felw fAeae-ita aiey =&t &1”

ST & U@ A AARIRAT & Y31 Aoig o Al & FAued T7g Tdch 38+ o1 3mig foha

I+ sifdeniial @ g +ff orgr foh foneft fAeprara bt &g & foiw &\ 71fed o I99 911 Ue ISR HTer gIRT 14 A ot ST U &
H1eaH I SIRT ‘T3 ASIGR] I Ugd 3R Fa1a a1 IS & SRt & g Aes darerd ufehar # FRuiRa uraemt 1 ared &

351 39 a1d W SR Hf 331 fh veh geuers Y& Y ST @nfgy, arfeh Seekd uga UR #siqy Agradl AT Feh 3R Y31 AsTgy) i
G T UdT o | Aag et 9ah|

TAUDRRHT & Hgerd g FHR FHR = SRINT & Qe T Ut &het 3R ‘§Y3 Hoigyl ohl Ugam, Hfer 3R gaiy & foig urmst
2.0' & IFIEY HRATS A hI AR R I faam|

AT | gl 741 foh GAaTs o SR gRATuN & H3g dfTia, o/ Sged SR SieferIRat = Sigs #oigdt o AT hl &IRT SN &
e ugd ka1 ST 3 faamefi= fAiemdt iR fSenfaewal gRT uega wrarg Ruié ot gefem off 6

I & IR, A5 & G AT 3R 97 gerd = SANT bl SH1eare faa o aoft 86 A &t “aviten” &t Srart ok 38 a1g
TG STHHRI Te RUNE U¥gd hl STEft| 38k SaR Igi AN i ag it srreare fan fh dysim Asigdt & S8 ArHel # dchld
YURIHS HRATS A B & folg Isaad =aramerd o (S SR AN AT a1 qut Srgarer fehar SIgem|

ST AT AT
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Source: https://www.pib.gov.in/PressReleasePage.aspx?
PRID=2283250®=3&lang=2

T AT SAfhpR ST
T AR ST (TIUREY) = gRATon & e gl & fdd s ASIgY! & 86 AW hl SH-cTs gdTs o

TAQTSTRET reger =refd Y. TSI 7 dysi AeTgd) Y geATel W Tor war SR ffcl i TErIdT 8g T scdes dY SeRd
R g foar, fOTd 39 AR Gaeft Repis gt

TS A AR AFAIERR I (YA SMRE) & FAden & SfaR aoft Amet # Rl uvgd Se o sfeare= fdar

SRR = T3 ASIgY! & A MueH & folg Tated —IrTerd & a2 3R sl &1 srgure giAfead fhar
gfaf® fafa: 10 JUL 2026 12:53PM by PIB Delhi

T AR ST (TqgeiRdh) 3 gRamon & fafva et & $c wel & Sfda deysn Asgd & 86 A o SiFaTs= gaTs ol |
TUTSIRET aTegel =TaHfe ot THGSHIORA = Igad dieg ot TR AR, Tge SR () off gasiid HAR iR o= aRks
SRl i SufIfa & Grars i srexerdr Sl g-ars A gRATU TR & aks Taraert o Sufeld &, o g afa ot s
&R, o amger ot fasragaR wfdeng! ofk a+ft et & e afSge (Shem) enfaa 2

IR TETGSHIOE 7 gt o Sifdehdr A A Tefdd TRaRY sifdeial 4 srfacat i Sie & st g i ot gufag, 39 u
Hf¥en! ent YT ASTGR TN A & foiy fasaaria e 78t &1 3511 SifdenRal & sy Asigdt & AFel & Aucd 97y Addh 38 &l
3mrg a1 351A g oft et b fAepraa 6 St & fAT A9 o1 T3 ed THT oW 3R ASTIR HATerd gRT 3Tk 14 1 2026 &t SRy
SY3MT HSTGE! chl UgaT 3R SFelTa T SORTAGT IR YehaHT Tei & el #Teh Trater=T wfshar & Feifea sasaeharait s e fohar
S| 31 SIY3T HoTge! Y TSI R Ao I&@ H Hag o [l Ueh gederis Y& oA &l Seed W Y ae fam arfes siffes s uga
TR TERIT UT &R b |

T AFATERR ST (TIUGSREY) & T dfa off FHR FAR A TAUTeRE! & A3 o1 ure et 3fR a3t Asigy! &l ugam,
g1 iR g1ate &g STt §e1g 2.0' & SIJHR HRATS chet hl SNAIRAT IR e f3aT| GAaTS & SR gRATON & G afad, 9 gad
3R et gLmeent A IY3T ASIGL) & HIHe U¥dd Ry | ST A 3ru FHe e fYerrdl R ottt uemden! Y 51 6 7 HrRars
Rutef (Tdtem) Fr aefter A

=g Afa SR 9 SRR = AFATShR SINT i S1LaTeH o foh it 86 AT i FHter i SITat 3R I 91 ATGLFh STHHRT
3R Rt vrga &t SITaett| 3811 TAu=eiRedt ol ag +ft smeare faar & sysn Asigdl & Hefda e # dchlcl SUIRIHS HRaTs
gRfeAd o & folu Hatea =marera & QeI 3R & AT a1 qut sigurer giafead fhar smem|

*k*

teh/chedt/ach/gadt
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RS ATéraTst ARt # NHRC &%, gdt DGP 8k g afda § 15 e 7 At Ruid

TEI AHATSHR SN (TTTISHRE) A IR U3 & A3 # Gfehd andtarst ok faxred # ARdie & Aret &l 7fiRar & oid gy IR vaeT
& gfor weifceres (e ofk e afta @t Aifew St fokan €1 ema 3 ST sifdemfat & 15 ot & ofiar garm dp RUlé (TdtaiR)
anft g1

By - Deshbandhu Desk 10 July 2026 1:24 PM

% et Tt AaTfdeR ST (THTgeRE) A 3R Uaer & iRe H Yferd ardarst ok fRvraa & Ardie & At ot efiRar @ &
§U SR TR & Yoy AgTaeren (Stefd) ofR Tg afa ot Aifew Skt fomam &1 ST A ST srfdremRat & 15 it & +ffer g St
Raié (Thtem) Aift &1 a8 srRars urd fAeprid & SR IR &Y 718 €1 fAhrad T, sidgar o= shearor IfAfA, ofiarer &Y ok & 3y opt
Ait 718 ot | AR R AR A & a8 AP AFEAHR AN & Hewg fRich I &t reasrdm drell fis 3 AHaTfdhR TRemT
srfafaam, 1993 &Y &R 12 & dgd A= &1 934 foan|

feverTad # STRYT T AT 8 foh ARa H aferdn Wi §ThiS H =TI hl AR oht oens STTAIfSId L1ifaquf ugei & SR @I gferd 3
forT forelt IehraTa & UGHaRIRAT R sREH! § FTdIaTS! kTl 3TRIY ¢ foh $9 RaTs # g UasHarIal ot iR emifes aie g
fRrerradeRdt = ag +ff qrar forar s Aterer Hifear o arre difsat 7 aivs gfera sifdert fawraa # fag g Mged v 6 skt @ fiers
¥ gu femrg < @ 8l

fRIeRrad & ST & HivT ht 71 o 39 QR A Sl W SR fAsger S Shers SQ| AT g ariRe difedl Sl GIdT ehl SIid ey defed
gfer srfaremrial & eafama fmieRT aa &Y SITY| 58 1A 81Ie UGRHHINA] h denld fAfched giae, gAare ok & &
IR 3MTffes Farmast 37 &t oft 7T K 7S B St gforaasfifat & fRaers smuxifde ok Rumiia swrars & & off srdfter &t g 21
TATTIRAT = 31meeT & gt & fob fAeprad & e 710 SMRIT ugeft AR & AHarf@eRl & Iecta &l AT Udid 8id &1 39t SR W)
JTINT 7 ITR U3 & g Afa 3R SISfdT &bl Fifeq SRt ae 15 farAt & iR favqa ver™ ¢a Rl g et &t fAder faam 81 st
= IR U3 & A Aig dt ff 59 A i Ul ASTd U MTasde ShRaTs GiAfad S i el & | a1y g fAder e man g & A |
Geifaa R SmaT oY $-Aa1 & Areay § oft Ash STQ)
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nhrc-notice-meerut-lalita-gautam-murder-ase-controversy

fact =3I UaeT o> A& & dferdl Mad gmehis & UP Police i fahefasdt; UP DGP @l Atfewr; s & & 912 euse
RS & AfeidT Tiad gTehis & UP Police &l fafandt; UP DGP ohl Fifew; siAd & & o2 3muse

TR UGS & BXS H Gfeld BT AfeldT TMIdH §AThIS hl ookt I ohl [ITEd TRAT TS 81 39 A & JUT gfe W +ff a1 33 %@ &1
g gt st ot 3 e & Afed IRt favar man 81

Post Published By: @= f&g
Updated : 10 July 2026, 1:18 PM IST

Meerut/Lucknow: afeaet 39R w3 & #Ra # efcid ®E dfeldT TidH gTehis T HTHT 319 ISTHIfdth ® &+ of T 21 76 O ol
facett 3R a3 deh Tg AT TRATAT ST 38T g | dAfeldT MaH §ATehis ohl deh 3 foRte-ueei™ a1 81 3 &1 39 &hd # e gl gferd
3R A& & THTHY <l fAhT Bl A TaTel 35 R &

AfaT Miaw gaTepis # 31 14T HIg 311 7T &1 AR AFaTfdeR SIRRT (NHRC) 7 319 IR Ul & Yferd AgifAgere (Sisidt) ol Aifew
SR fasar &1 NHRC 3 DGP @t Fifeg SR @hwdh STame 71 &

R3, g IPS SHiftheR S 3rgr = aflar Mdd gTehis ol eieh TR afeld FHTST & @il W gfeld gRT aifeai sk i
fererrad I AFET AR AT & <t off | srffareT SrgR i 3 fierra Tk NHRC A SISt @t Aifed SIRT &R Stare A 8|

AT AFETARR AN (NHRC) & 3@el & 916 314 39 A A G R Jof Uehs foran g1 amai 3 gt Sisid) &t At ifes & gfafdan
PHRATS TR e FaTA 381 & 3R IBT & foh TGRIRGT IR §a1 Tl et hl Aiad ot 3118 ? $0h A1 &I, ST A tifgd ufvar ot &
TS GRETT 3R 319 dch & T8 ST BIRaTs ! faegd RUte off Al &1 39 Aifew & a1e #a Yo Ui S R 31 T § 3R AvTet
& Aot & ¢ sifderiRat Hr gfdre ggdt Tor o & &1

eI TfaR) & oft 59 gear &t AR IaTe 81 31ToTIE gHTST uTdt (hiefRm) 8fik o1 gfed Tmet 3 Iare € & b afe afaar Maw
& BRI il STeg § STeg T Foll g1 el 3R ATSIarst e aret At gferaanfaa R RaTs 781 §8, af & O 9 # S Siiaied
Y| ot ot & e 7 off fifgd uRar & gerrera o & da Agg @ R far 1

fOheTeTet, TaTs, JEaTer © fieft MeeaEy & arg #Rs vagadt 3 A di Siia & fag ge faghy & (SIT) o1 e o= fear &1 gfes
31 3T Shglet A T & SR TR SRIT i ARTARY & fAT e afaer 2 w8 &1
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gRAToT & g Wgl # IYINT AOIgY! IR TAUTSIRE! T, 86 HIH! UR hl 3HTHeATe GraTs, Repld &hl ST el eiehe SifaentRaT ent theehR
T IR 3R 9 SIRIaR i 5w i Teiter o RUIE diua & Fder

By aft. . uTet| W TAhR
Jul 10, 2026 10:30 PM IST

73 fReett/ddg | gitaron & fafds et & fRa e vgl & i dR iR 91 W dys Auigdt & 86 A &l dia AT AHATIRR
SRANT (NHRC) 7 gl 3@ SR g | SN & Srearel =i dY. IAGsAfog= &t reaerdm & g 9} 86 A &l Ueh gag Siars
GIaTs i TS | 39 STANRIG GAdTs H AFAI ISR SN & aRs SRl & Qry-a1e giaren TReR & & gfad off SigRnT T,
577 S off fasragaR wifdegt ok gat & T+ft et & e afSge (DM) safama wu @ Suf|id @1

ST I ST H feeTs R STaTs AR

AaTS o SR TATTSTRET & el I df. IAGSHATTRA = TR TR U ATRaTe! Sl ekt ARTSH STd18 | 361+ TWE hal fh
fehaR A H T TRBRY SAfARRAT 7 ISR 3R Affent & sifAeral (Reprga) Hr S & Sia 81 Fi oft, s wror 3796 urg
Hffent ent ST AoTqR TN e a1 9 A & folq ig fasawria dred Hieg et &1 35 9+t fSar uemeent & segen meigd &
Gagehe A @ fued T9g 98 avg addh ofRk 7k & a1 smrg T

3w 1 81 UTeH, BeadTs [T S IATGSHOR™A

TIQTSTRE! & 3Tegel <R[ a. TATGSHORA = fRieprad i 51w & foig €9 1 16+ ahed T8a 9 3R ISR H31ed gRT 14 78
2026 ot STRY &I TS 718 'HIHeh HdTeld gfshar (SOP) # RufRa smasaerarati o1 ehals & uTer fohal SITq | $8eh 91 &, §g37 Hoigd! h
geATH IR ATl AR 3@+ 3R difgd siffie! ot dhral TgrIar a AR Repls Grfdid W@ & folg gen wrftd geueieg & i St
T1feq | &t hst H TATTSRHT & g Afda THR AR = +f gRATUN TAR @l RN gRT SIRY ‘g3 Aeigyl i uga™, Rers ek
gAaig 8g Tellg 2.0' & %Y & ARd TaRM o dhl 3Taedehdl IR I 3|

gRaTo TR A &g Acer & SruTe 1 RIeT

$9 %3 $@ o d1G, §RATUN & P& g 3R 97 e A AFAIhR JTINT bl G g 1T foha foh Isa TR & I+t 86
HTHC ehl QIIRT & a1 & FHter shft 3R RaiRa awg & ek g fagga Ruié smahr & grer uxgd sft| 3514 Tau=eiRd! &l ag
off ot et o dygan AeTgdt & Wil Amel & dchlcl SUTRICTS hRaTs giAfead s & faig 31 6 gatea =mared (G| &)
o faem-Fger R 1] AT ot 21a-Ufderd grer giAfead foar i g1 &1
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dgp-and-home-secretary-95184.html

RS rérarst AvTe # NHRC 9%, ot Sisiidt iR 778 9 & afft Raid
Story by 3damsT § a9 | Published by mahashmi@awazthevoice.in | Date 10-07-2026

T2 faeet

T AR SN (TTTSREY) A IR Uaer & #a # 2nifdqul yesi & SR gfed gR1 hiad rdi=mst & Aret &1 @d: 93
Ad gY ST & gfor AgTfderes (Sehh) ofk v wfa (778) it Aifew SR faRam &1 S A 3 srfdrentRal & @R A W faRga
RaYé dera i 81

TIUTRY & Te Mk A <t siearerar aref Uis = ag FHIRaTs 3T, sidgae ST dhearor Afffd &Y ok & qrR fRAIsrd iR 6 81
feYerrara & omRYG e T & o AR H Ueh g1 & AT | =TT hl AT Y AR A Srifagut & & vesi o 38 o) 3¢t Sk wie
gfer 7 e foneft Sepemd & veefeRRal o ardtarst ax faar, forad &g i @t iR =t e

ST 7 fRAhraa # I Y STRIYT &l 7R A1 gU et o afe erifaquf gash o @ @il & e smasaes so ua fhar man g,
l I AFATOhRI & Seeta T HIHT 81 Fehdl & | SH Sl 3@ gU TTUTSIRAT & IR TaeT & siefd 3R W@ afd (7T8) & fawqa
JeaTes Raié A g1

SN A 31U Afed H v Agayuf foigail R STHeRY 37 ol gl &1 3TH T8 WE A o iy gl T & fah snfeR foe aRfRfaat
gferd 3 91 W a1 (vt o, ueeeriiRat @l fohdt 3R fhe UepR &t 1c 318, gfetd hRaTs ot Shi1 SITER RIT AT aT 91ae
ST &Y deehTel RIfh T T8TaaT SUTes hels 1S a1 gl |

S ST TATHARE 3 a8 oft gt & 6 af2 ot A gfer Y ok & el R e waTadt AT SifiienR & g < gt € &,
R SHIeHTRET & e SaTRd! o e 3R AT @) 3 FoTQ o/l o JaTe 1Y &1

AFATERR TN Sl 36 FHRATS Sl TS FATSATST AHC H Hgayul HHT ST TgT & | 376 SR UGSl TR 3R gferd faeT ot o &
THE QR g i fawga RUIE uxgd st givft, fSadh snaR R Tu=eiRe} 3 &t shkars ad |
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RS TSt AT NHRC 7 gt TReR & #Aift Ruté, DGP #iR 78 afda &t IRt forar Aifew
Written By: feea &g
Updated On: Jul 10, 2026 | 01:21 PM IST

BIN
UP Police: i3 # e1ifdqul e W Sfdd g ardiamst & A # AER AHaTSehR ST 9% 81 47 &1 SRR A 3t UANT 3R
RIS o SelTST UR STaTel | &

IEISIN

Meerut Lathicharge Case: gdt & #3a # srifaquf ueefH & IR gferd i sfda ardiarst Sl geAT W AEF AHaTaeR ST
(NHRC) A G2 feian g1 31 3 Aret & 11fReT ahl 3@d gT 3wk Uael & gfad AgifAasres (DGP) 3R v 9fd (8) @ Hifeq
SR o fasgd Ruté e i g1

fRIchrad & MR W g hrRarg

NHRC &t tt, fSreeht sregerdr 9aw fOkich Il R 38 §, 7 8. 3aSah S hedTuT FiAfd i 3R & GRIR AR IR I8 SHRaTs i
| frehrad # S1Rg e T & foh AR # Smaifid ues erifaqut ueef & R gfers A fam fonedt Sehama & vasiHeRal wr ardarst
feRa

fRreRTad & SR, UG Udh 8T & AT | =19 ahl AT oh clens STTAITSId fohalT 74T 271 3IR1Y & {6 gferd &t shars # &8
Tl anl iR e ong, fOaa AHaTf Rl & Sccie <hl 3T1R7ehT STdTS T8 &

SIRINT A HiT hg 3IgH STaTd

A AFGTARR STANT = IR U2 THR F YT & b Yfeld el aet TaNT <l SiraedendT Rl Ust, UasiHenral el fhat aiik fora
TohR <hl TIC TS AT PHIRATS T DI 3R TRITHh SR T ATI AT = I8 ot SR AR & o arret ot o fRifchear wgrar
U] RIS TS|

fSieR srfiemial 1R et a1 off w1 saivr

NHRC ¥ orqa ifew & arg oft e & fos afe i & et gfera &t ik & st & Iocia a1 srcafdiss et waihT i g gt 8, at deifda
TR & REIATh a7 SHIRATS I TS § AT S ST | ST = A i FHIAd AaT SRR Seeie & 3T IaTd ge fawqgd Rle Sieq
3T TR o [aer fRU §l
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Source: https://www.bhaskarhindi.com/other/meerut-lathicharge-mamle-

Home /31 /8RS dTdRTS A\d # Taugamedt. ..

RS ATSHATST AT H GIYgSRE! 3 guT & Steftdt ofk 718 afaa § 15 = & #fft Ruré
10 July 2026 1:12 PM

T AMATEHR STRINT (TTEISARET) 3 IR TaeT & 7R3 A Yferd andrarst 3R ferred # ARdie & A &t 7i+iRar & od gu Sw vee
& gferd AgiiHqeres (Steitdt) 3iR 78 afda ol Aifea SR foa €1 T = g srfdeprRa @ 15 ot & iR g depet RUle (Téham)
At 81

7% faceh, 10 Serme (IMETT-TH) | AET AHATSHR AT (TTUTHREY) 3 IR Ue & W3 # gfoy andrarst ofiR fFyad & ardie &
ATTe St Tl & A §T SR URw & gferw weieere (i) ofk g wfta @t Aifew St foran &1 st A i arfdremRat & 15
ot & offar wam 2 Rl (wdhterR) aith &1 a8 prars ure ferad & seR Wk &Y 715 g1 fAeprrd ST, sidsahe ST shearor 9ffq,
AT Y 7R & STRT ot Fit 18 ot | AR R AR &t & 918 TE AFaISeR SR & e IRl S &ht Sreaerdr arelt
i 3 AaTieR WRetor SifdfAe, 1993 &t 4RT 12 & dgd A ol U= fora| fRYemrad & 1Ry e man w2 § o #Ra & aferar Maw
EATHIS B =TT I AT i @iehe ARSI <Tifaqul ugei & SR @I giew = o1 foneht Sehare & weeHaRat wr sReHt & ardiarst
forar| TR & foh 59 opRars | &g ueeiHeniial ot ik eIRes =ie 3| fAsradendt 7 ag +ff grar fasar & e Hifzar w arRa
difsdt & ais gfera sifdrert fererd # feig My fged it &t aegHt @ fOers aed gy fewrs & ve €)1 fRierga & st @ #iv oy 8 fob
g9 R AT I s SR suer ST i Sig | 91 g anRa difSat h Ioaar i st e defad gfew sifdeRal S aafara
fSIeRY 9 &Y STQ | 9% SeTaT "1 UasiHenIal el dahret fRAfhe gfden, grafe ofk s & rgar anfefe gamas & & off
HiT i 7 21 St girenfiial & R smuRifdes ofk favmita srars et &t oft ardfiet Y 1 &1 TrTTsmRet 3 smder A weT & 6
fRIRrId # Y 1Y SIRIY Ugelt AR # AFAIYeRT & Iecia I AT Udid 8id &1 9T SR R SN A IR Ueel & g afaq 3R
Biofidt ot Fifem S av 15 T & ofiar faga o 2o Rt v aveat ot fAder faam &1 amai 3 3w viter & gz wfig ot off
39 ATl &t Ufd ASTd U SMTaTeh HRaTs GH2Ad & ohi hal g1 AT g1 [ faar mar § o Amet @ eifdd Ruié st ot -Aet &
Tregy & ot sft sy
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Divya Kirti, Online News, 11/07/2026

et
NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://divyakirti.com/archives/16842

RS Ardrarst At # NHRC #%&d, gut DGP 3R 77g g & 15 faa # Ruié #itft
Divya Kirti July 10, 2026

S faeeh | TE AFETTIeR STERT (TTUTSTRE) 3 SR UaeT & A6 A g8 Yfold i arsrarst 3R fgmd & ARdie & A af 7efiRar
T ld §T SR U2 & gl AgiAaeres (Sishd) R 78 afda ot Fifed SRt fobam 81 st 3 Y srfdrenrieat & 15 fadt & iR
geATehH i fawqa TarM eerd Rl (TESIR) Hear e o1 3masr faar g1

g HIRATS 2. ISSHY ST hedTuT AT, WUT Sl 3R T SIRINT ot UTed fAhRId & SMUR UR <l 71 &1 fAhrad & SR v 1T &
foh e & AfeldT A gATehiS o =TI hY AT hl e fohg 1Y Lrifdgul Ui & SR gfer = famT foreht Sepama veeferiRal oy sReHt
Q ST fohaT| 39 IR e gasientRal @t iR 1¢ amg | @y &) Hierer Hifgar w arRe ge uas difsat # aivs gfes sifdemrat
a1 fevra 7 forg g fgedt ot i fUers & gfe oft hir g 21

TET AFaTeR SN 6t tis, fSreeh! sregerar e fiRich s o 38 €, A fAIrIa ot AraTfaeR wxeror sifafaad, 1993 &r
4RT 12 & dgd 99 & o &1 M = Ame &t w@d=, fAeaer 3R 2fie St orm & ary-a1e arRe difsat & goaaar st & f[der
31 81 519 & 915 gt gferd sifemial & Ao Sfad et srars &e o o a1d Fel 715 8l

feverrad # arrer vaeiHenRAT et dehret Sfad Rifdhaar gfaen, grata den g & srgaR IRd garmastt a4 & «ft 7 &Y 715 81 38k
sifaRem, gt gferaeitiat & f@ers gt smrifdes vd fawmfia sRars @< o forg T = Sk foar &1

TAUDRIRET A 03T & 78 Afa SR Siefidl &t fAder idu 8 fh & 15 fodt & fiar R Amet R fawga Rl smal ot uigd &1 598
S{ATaT, 39 AT & Heifdd Ruié &l vep ufd IR veer & g afda i off Ssit Seeht, a1fdh 77 IR Siraedes shad 33T k| SRINT
3 Rl gafism & g $-3 & Aress o1 IuAhT e o1 +ft gema fear 81

Ig HRATS AHAT DRI & Seeia & SRIUT &l 7T & oid §T I T8 8, S uder i gferd sgawn 3R Sia1 & o fAgas agre
fora ST ek | THUTIIRE &Y 39 Tved ufafthar @ WE g o aeanfaenrl 6 2em & ufd i off St sefed g &Y smarfi

AR 3R gferd umea @ 3wiE & foh & At Y S ol Fsgerar ofik uRaffar & ary g & ofiR fSwigR sifdremia o sk
HIRATS BT S HeAT = & Icil & AdgR 3R UeHGRY HfARRT hl 28 IR 989 B3 41 §, Sit ATfSieh =g & falg Ageayguf Amn

ST B

TATTIRA! i 59 3mmeer R Hifgar, sHvfafafa sik ararfaer srifedt off ARt @@ @ &, aifcs et 59 YR &t genrsit &t Aept ST
oh 3R AT AT I el & 9 UTel 8l

39 R fawa W 359 R Fi ufafchar s 1 gaeiR fobar 511 @7 8|
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Insamachar, Online News, 11/07/2026

et
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Source: https://insamachar.com/nhrc-conducted-an-online-hearing-
regarding-86-cases-of-alleged-bonded-labour-at-brick-kilns-in-haryana/

HomepageRaNHRC 3 gRaTum & g gl & S sSysn Asigdl & 86 AT hl e gAdTs i
HRd

NHRC 3 gRarom & $¢ gl # i Sgam 7sigdt & 86 ATHA! I SHTHeTsH aTs i
Editor Posted on10 S[aTs 2026

T AR ST (TqgeiRdh) 3 gRaron & fafva et & $c wel & Sfda deysn Asigd & 86 A o SiFaTs- gdTs ol |
TAUTRIRYT aTege =raHfe ot TATGSHIORA = Igad Gfeg THR $AR, TYad ISRER (I Saoiid HAR R 3= aRE srfdamiar
&t IufRf & GaTs i regerdr i | FAaTs | gRATUN AR & IS TRt +ff Iufd &, 5= g afa srgemT wantt, 9
YT fasTagaR wifdewg! ofk Toft et & e afSge (Shem) enfaa 2

(e IETGSHATOIAA 3 el o sifdear Al § Gaifdd TRaRT sfdepial 3 siferal 6t S & g "8l &t oft| gafag, 396 o
Hf¥en! ent YT ASTGR TINT A & foiy fasaaria ea =gt &1 3511 SifdenRal & sy Asigdt & AFel & Aucd 97y Addh 38 &l
3mrg a1 351A g oft et b fAepraa 6 St & fAT A9 o1 T3 S THT 9 3R ASTIR HATerd gRT ek 14 1 2026 &t SRy
SE3MT HTGE! chl UgaT 3R SFelTa T SORIAGT IR YehaHT Tei & felg #1eh Trater=T Hfhar # Feffea srasaeharait e e fohar
S| 31 Y3 HoTgY! hl TSI WR Ao I& H Hag o [l Ueh gederis Y& o ! Seed W Y ae fam arfes siffes s uga
R TERIAT Tt R ek |

T AT SRR AN (TTTISRE) & Hgerd dftg HHR HHAR A TSR & Faen o1 uTe s 3R ‘Syar #eigyl 6l ugam,
g1 iR g1ate &g STt Te1g 2.0’ & SR HRATS i I ATaTehd TR I fadT| FAATS & IR gRATUN & 7= wid, o Smgerd
3R fSreT gemeent A IY3T ASIGL) & HIHe U¥dd R | ST A 3ru FHe frarieis fYeprardl R ottt umden! Y 51 6 7 HRars
Rutel (Tdtem) Fr aefter A

=g Afd SR 9 SRR A AFATShR SINT i S1aTeH o foh Gt 86 AT i FHter i STQHt 3R Ik 91 HTGLFh STHHRT
3R Rt vrga &t SITaett| 3811 TuaeiRet ol ag +ft smeare faar & sysn Asigdl & Hefda e # dchlcl SUIRIHS HRaTs
gRfead o & folu Hatea =marera & QeI 3R &) AT &1 qut sigurer giafead fhar smem|



https://insamachar.com/nhrc-conducted-an-online-hearing-regarding-86-cases-of-alleged-bonded-labour-at-brick-kilns-in-haryana/
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i Prabhasakshi, Online News, 11/07/2026

Source: https://www.prabhasakshi.com/national/nhrc-issues-notice-to-up-

dgp-home-secretary-over-meerut-lathicharge-on-protesters

RS ATETS! AT AHATEGR SR = gut & 78 |fq iR Stefidt &t e Aifew
gt =T %6 | Jul 10 2026 5:18PM

T AR SRINT A IR UG2T & 76 H Uah LMifdquf ugei & R gferd g1 & foneft Sehama & fahg 714 i sk ardtarst
D AR 5T & T[g TfAg 3R Sreidt ot e SRt forar &1 smaT = 5@ 7k Amet & srfdeial @ 15 T & iR rars Raté aift
g1 I8 fAIera it e gHie sifgrar gr gst aerg 718 off forad difgal & AmarfdeRt & Sectad &1 RIT g1

T AR SRINT A IR UGeT & 6 H Uah Lnifaquf uge & R gferd gt o foneft Sehamd & forg 114 i sk ardtarst
A § 3T $@ STUATIT 8| 39 °eAT & g TSR] bt THR T 311 ot fARId e & a1g ST 2 w3 & 7 9fa ofk gforw
HEIfaeres it AifeT SR foha 81 ST & SIgER AR & g 1Y 1R ugel! ToR § NifEdl & AFaTfdeRT & Seeted ¥ 98 Udtd
gld &l

HTHS Sl SRIATE! & HdTeeh SN & G fIRich ST hl STeAerd dTell 1 3 AHaThR Txer sifafaad 1993 & arT 12 %
ded 39 fAIerrd o1 d911 feran| 10 Seis ot IR 39 Fae1 § ST & ISRgR ot fAder fdar ma & 1o & 3k uder & g afa ek
gferd AgTHGereh i Aifed Aeiat 15 37 & +fiar ShRars RUIE st et ol Pl

g HIHET HIUTel o I dTet [R1hrIdehd! GAldd SfeRaR gRT Gui Shelg 718 BRI € S[ST &1 fRIhrIdehdl I 3R g fob #va | afclar
TH §T Al H =73 faefT el 7T el efehe STATfSId fehy 71T Teh <rifaguf ueel & e gferd = fam fohedt Iehard & Teiergde
ATt fohar fOad &8 uesaial ot iR 9id el

feIprIdeRdl = ag +ff SIRIY @ foh 59 geHT ¥ I3 iR U ¥U € ywrikd difsat # aks gfew sifder) ugat 9 8 gfow fevma d o
forg g g il Y AxgHt @ died fiwrg 2 @ & St e IR wR fRuad & araeT 37 o Aer 81 i 39 B & M &6 O aRE
fahet g1 oiik aTdtT TTive & TR St o1 IgTERUT I 81

ot fR1eprae & Gritet SfRRaR 7 ST & qia geaaiy o Y A B &1 S e iR ofk gt wei e § e it e

R F w7 ST & e 3R TR difsal S TIdT Sl Siid R SRR T hl Al STaTaag! ad e l SR HaT 81
g9 I1Y 81 Igi- 9l arae! st gid Rifche grate sik srgAt faxiia gamest feam aur ahft gfes sifderial & e Sieg @ Sieg
MR 3R fqumfia srarg & & 7 6t &1
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ABP News, Online News, 11/07/2026

et
NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://www.abplive.com/news/nhrc-seeks-report-from-uttar-

3157722

fadt YIRS ardarst AMFe # NHRC &%, gdt & DGP 3R g afa & #itft Ruié

RS AréraTst A & NHRC 9%, g4t & DGP 3R g gfia @ #ift Ruié

Meerut Lathicharge: 3T = 3R Wq2l & DGP 3R uH@ 9faq (77g) § geAT &t faxqd Rt #ift 8. sud gor ma1 & & g &t
I TINT I ST ol Ut

Written By : 3g[aly udmd &g | Updated at : 10 Jul 2026 12:49 PM (IST)

R A Lrifaygut vee & SR gferd 6t HiAd ardiarst 6t geT 31e AL AFETERR SRIRT (NHRC) Ieh Ugd TS 8. 3T 3 ATHet &6
THRAT i 3@ gU SR T & gferw HgIHeerh (DGP) 3R wi@ afd (778) @l Aifed St e faxqa Raté dera &t 8.

AT § GRT HAFAT?

TET AaTSeR ST 6l Uis, fSreeh! sTegerar e fORic ST o T8 §, A 31, SIS S ShedTu] UiAfd hl 3R § & 78 frrd
R T foran 8. fRieprara # TR o 7T 8 foh e # ueh enifaqut S uesiH & R gfe 7 fom fohelt Sehard & el iR
&R ATSHATST fehaT.

gg Ht U¢: S A UIfeh&d & dTq HHal oI i, SER $U-Aq=aTg H §8 dTd, 37d Sehll AT Hgehtlt Si1?

Ui ol g1 <@T AT?

fRIeRrId & HaTfeeh, ag UG Ueh 8T o HHe H I <hl AT oht ook AT foharm T o, 3R & foh gfors skars & &g
UGHRIRAT et TR =1e ars.

NHRC = &1 g&r?

SRINT = IR e & DGP 3R yq@ |fa (8) & we1 i fawga Ruié At 8. 399 g1 a1 & foh gfeld ot aret v o sieea et
ggl, uaeiHenTieal ol foha=it ik et =i i, Yfelr shrars oht SR oRIT o7 3R gl ohl aRT FRAifched HgradT Sueied a8 71s.

STatees! W off gara

NHRC = gg off ST 7t § o afe st & gfors &6 ok @ fonedt avg &l Saredt a1 st s Seeieas 9+ T g, dt [iisieR
SHfARIRET & RIATE T HIRATS <hl 7T @ AT ehl ST, SRINT = A bl AFETOHRT e HHIAd et & JeT adTd ge G RUé deter
Fre.
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Dainik Bhaskar, Online News, 11/07/2026

et
NATIONAL HUMAN
RIGHTS COMMISSION

Source:

brick-kilns-forced-labour-nhrc-officials-scolded-update-138408540.html

Hindi NewsLocalHaryanaSonipatGohanaHaryana Brick Kilns Forced Labour: NHRC Scolds Officials

ghRarom # sy weTgd & 86 A R NHRC T 3ifAemRaT et oviTg theehr; $e-Hel el ST tR 331U Harel
GiHI9d 15 & uget

T AFETARR AT (NHRC) = gikaron & fafea Siell # fRd $e el 7 ohfdd dysim Asigdt & 86 ATl R ¥%d 3@ U= g1 3
HIHE Sl ciehe TN o Sedel =ATIHf dl. IATYSHIORI chl eI EdT H Yeh TS YAdTs AMSId i 15| 39 GAaTs H T &
aRs srfdemriat & arg-are gRATT TR & e afd, oW smge ok o+t it & fSierm AfSge (DM) enfaa gul

3T 7 AT Y ST TR R ST & U1E 71 h AT hl A e g | 32 HIH] ol It & T s & fAder fow gy
GaTS o IR =ATIHf ot IATGSHIORA = TRepRT HfARTRAT hl BRIV TR FaTel I8 | I517 Fard o rfderar Arel # deifdd
Sifdrmial 7 geardsit ik sifekal &Y &tep § Stiw 7t &t oY

g% Repfs A 81 & R SR & U Sifiehl ol Sgai Aeigy aifvd e & foig gatt wrea 78 & =mafd 3 a+ft srfdeniat &
T ASIGYY o ATHE 9 (U THY Hddh I8 T 3G foma|

SOP 3fiR 'ugargsiy 2.0' <hl UTer SifHarf

3T = T fohar ok fRierrad & ST & fAw & o1 7o ok T9T 4| 3iR ASTIR 31T gRT 14 78 2026 @l STRY AT ot
UfehaT (SOP) T 3TERST: UTei fohdT STQ| a8 SOP S¢3T ASIgy! &l Ugd™, SaT1d 3R SURTIEAT UR JehadT et o folQ a3 &l 715 81

1Y g, TIURYT & Hgerd afag THR HHR 3 '§Y31 HAoigyl hl uga™, Rers 3R gaia gg SR ¥elg 2.0' (Advisory 2.0) &
SR dcchlc] hIRATS i chl TAIhT WR I faaT|

ATR <t giter 3R gedetrs &l AT

gAaTs & SR ST A gRATON & e ULTIeh! GIRT U ol 718 GarM 2ah RUTE (ATR) & faeqga wefter & =mamfd Tmmgsmfor=
A 39 a1d R Ay SR oz ok sy Aergdt Y gersil R gt AeR 3@ & T Tes gAfta geudrs g 6 STt a1y, arfes difga
Fffes SR Ug R Y 3R JEd FERIT U R Heh |

TR A faam qui srgurer &1 smeare

S(RINT & g ¥ o dTq, §RATUN & Hed afad St SR Wil R o4 gerd fASTagGHAR Wifdehg! 4 ATaTfdehR SIRINT et SrTRasd
fora fos woft 86 ATel &t U IR & 7Tg1 Tflen Y STt 3R STes &) smasdes SR g fawqd Rulé amalT & awHer uegd & Sat

3814 NHRC ot Q1 R4 feerrar foh sigsr Asiqdl & Hefda el # dchlcl GURIGTh hRaTs AfRd e & felg qer i date
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=T (Supreme Court) & et ik @eft @] SrgAT a1 qut srqurem gffeaa frar Sreem i 0 garg & e ¥y afda wHik
FHAR 3R TYeRT ISR (L) Seoild HHR Aigd AN o ehg 377 RS AfARRT i IufRd 31
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10.07.2026

News18
India

15:30

Lalit Gautam Case: A8 H ddTd, NHRCﬁQ@T,
YSRIR 3TNGB g § b
TG &1 ST ST AlIdT MdH 8ATHIS Dl Ab
ARy Ue== R o giar o g7 7 1 difga
URAGR &1 3RIY g 7 7 & 39 R} 3
mwmmmwm
yeRiHeal & s 9sU gs, g3 3R
U difSa) IR gl forgd SSp U

CIH qhcHl
&S ) AR B 31a IET AHATIHR
3TANT (NHRC) - HHA T I Ad §U 3R
TSR & DGP 3R e faum § faid qrft 81 53t
§Td TS SIId HY TeRIER 3MTeITG o1 gferd 9
ERANISIRICIRIEE IR

07:11 Min

Breaking
News

Nishant

10.07.2026

Sathiyam
News

15:00

NHRC issues notice to U.P. DGP, Home
Secretary over alleged police excess during
Meerut protest

Complaint with NHRC says police carried out an
'unprovoked, brutal lathi-charge’ on participants in
what was described as a peaceful public
demonstration demanding justice in the murder
case of a Dalit woman, that left several protesters
with severe injuries

00:38 Min

Breaking
News

Abc

Page 1 of 8




10.07.2026

India 24x7

18:00

Meerut Lathi Charge: NHRC ¥%&d, DGP 31RR g
gfaa ¥ 15 feq 4 gift Rard

RS ATtaTS A H AT AFATYSR ST
(NHRC) 7 I 3 (U1 § | 3TN 3 TR
TSR & DGP 3R YW T 9Ra ¥ 15 faAl &
iR foga ford anh g | rifagul ue=H &
SR §U ey aratarst 3R SSP A= Uis
SR UCRFBR! &l YIS AR & RO} iR
NHRC 7 7R Roars g1 snfaw ¥ e &t
dTST 3USe 3R 3§ 3{F 41 81 YT g |

07:50 Min

Breaking
News

Abc

10.07.2026

TV9
Bharatvarsh

19:00

Lalita Gautam Murder Case-: TS AT U
NHRC &1 TaRH DGP ¥ AR Rad:

04:44 Min

Breaking
News

Abc

Page 2 of 8




10.07.2026

News18
India

21:00

T AS®] R e & RIT AT Y| Gl
374 &1 ) FIRTAR &= foran uT1 o ¥t fean

08:49 min

Sau Baat ki
Baat

Kishore Ajwani

10.07.2026

News18
India

14:00

UP H Lalita Gautam Hatyakand TR RIATId THE
TG & dfdd dferdr MaH gdThie IR Rramad
T 7S 2. <ferd TiTe & Ry ueRia & o=
A TTeg 3R TSR 3ATSTE
PHRATs TR JaTd 31T ... NHRC 3 T DGP 3R
e faumT ¥ Raic g

02:14 Min

Breaking
News

Abc

Page 3 of 8




10.07.2026

ABP NEWS

17:00

¥ HIGR ¢ 1ddTg IR [9U& hl BJP I Slaid
IR3 & Nad gATbTS, Gierd BT,
TSR P e 3R | "R A S faare
R Soldt gide 3. Hiem Rig = ot

&1 311 fauer & SRIU ST a1d ol U Fel
o ISl o RITATE HIA & SHTIR HRATS
BT 3R TRBR foadt +ff Seft Y T8t e |

04:59 Min

Breaking
News

Abc

10.07.2026

Bharat
Samachar

13:00

Baruipur Case: 3 3R R0 FRER, CM
Suvendu Adhikari 3fTel Gif$d ORERT ¥ B30

ﬁTﬁ{qeﬁvwmﬁﬁ K|
§U 3 3R IRIET &1 ARTEIR B
m%|&msﬂwmﬁﬁﬁmw&nﬁﬁu‘rﬁ
TT 3R ¢ 7S 2| 98}, Ae fifki & AR
%ﬂ%ﬁféﬁ\ﬂﬁld Hed ard 3t o 1 oo B )
|

T g B RY 3Te TRSQR BT SRT
HH| 3 TRY RfSdr & aRar 3R 5ol dea
%Wﬁwﬁﬁmﬂﬁqﬁ?ﬁﬂu
31I\3Clall%d Pl UIC 'J-ﬁ OI’N‘I I\Ti{'icbl
Hifed URaR &} 77T % a1g RS T
A @1 b T R

03:00 Min

Breaking
News

Abc

Page 4 of 8




10.07.2026

News18
Bangla

13:18

Baruipur Incident : Police have arrested the prime
accused in the mob lynching case after conducting
overnight raids across multiple locations in West
Bengal. The main accused, Shariful Mallik, was
arrested from Digha, while Abu Siddik Sardar was
apprehended from Canning. Another accused,
Shamim Ali Khan, was arrested from Baruipur.

02:54 Min

Breaking
News

Abc

10.07.2026

News18
Kerala

17:00

Perumbavoor Mob Attack : Police have registered
a case in the mob lynching incident in
Perumbavoor. Based on the complaint filed by the
youths, a case has been filed against six
identifiable persons. The complaint alleges that
they were assaulted and their heads were shaved
after being accused of being ganja sellers.

21:48 Min

Breaking
News

Arpita

10.07.2026

Manorama
News

19:00

Perumbavoor Mob Trial: Bail Granted to All Six
Accused

-The Perumbavoor Magistrate's Court has granted
conditional bail to six people arrested in the
Perumbavoor mob lynching case. Four of the
accused are Toofan Warriors.

01:33 Min

Breaking
News

Abc

10.07.2026

News18
Bangla

14:00

Police have arrested the prime accused in the mob
lynching case after conducting overnight raids
across multiple locations in West Bengal. The
main accused, Shariful Mallik, was arrested from
Digha, while Abu Siddik Sardar was apprehended
from Canning. Another accused, Shamim Ali
Khan, was arrested from Baruipur.

02:15 Min

Breaking
News

Abc
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asianetnews

15:30

Police beat up a young man in Badiyaduka; Police
brutality was on the charge of stealing a lock |
Kasaragod

-A young man was beaten up by the police in
Badiyadukka, Kasaragod; The police brutality was
on the charge of stealing a lock; Ajith Kumar, who
was beaten up, has decided to take legal action
against the police

03:45 Min

Breaking
News

Abc

10.07.2026

Thanthi TV

14:00

Sai Krishna Custodial Death

-The Special Investigation Team (SIT) probing the
alleged custodial death of Gade Sai Krishna has
filed a petition in the Supreme Court, seeking
permission to question the accused in full and

asking the apex court to relax the conditions set by
the Andhra Pradesh High Court.

13:25 Min

Breaking
News

Abc

10.07.2026

asianetnews

19:20

When the anesthesia was given, the baby's eyes
popped up and he lost consciousness. They wanted
money. The doctor said that if I wanted to come
and take care of the baby, I would have to pay Rs
18,000 as a fee. My son had asked me whether my
baby or my money was more important. Why was
this dose of anesthesia given to a one and a half
year old child?; Relatives in the death of a one and
a half year old child

10:15 Min

Breaking
News

Abc
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Republic
Bharat

18:00
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03:02 Min

Breaking
News

Abc

10.07.2026

Mediaone

19:00

1.5-Year-Old Boy Dies After Being Given
Anesthesia for Stitches in Kerala Hospital

-An 18-month-old boy who had remained in
critical condition for five days after being given
anaesthesia to stitch a cut lip died at a private
hospital in Kannur on Friday, July 10.

02:18 Min

Breaking
News

Garima
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